MR. DEPUTY CHAIRMAM: Mathing, nathing.

SHRI MOINUL HASSAN (West Bengal): Sir, we have given notice. There are lakhs of

...(Interruptions ). ..

MR. DEPUTY CHARMAN: No, all that has been done. It was agreed ...Una‘errupz‘fons)... Na,
no. ..(nteruptions)... Nothing. ... (nterryptions ... When Moticn of Thanks ... (dntarruptions)...
You have to follow certain rules. When we have taken up the Mation of Thanks, no other subject can

ke taken up. Thatis the rule. You raised it in Question Hour. ...(Interruotions ...
SHRIMOINUL HASSAN: Sir, lakhs of workers ... (Inferruotions)...

MR. DEPUTY CHAIRMAN: That is all right. Let them do thelr job. You do your job. Shri

Sitaram Yechury.

MOTION OF THANKS ON PRESIDENT'S ADDRESS

SHRI SITARAM YECHURY (Mest Bengal): Sir, | rise today to participate in the debate on
Motion of Thanks on President's Address with a deep sense of disquist. The serse of disquiet
emerges out of the fact that while we are today debating hon'ble President's Address to the Jaint
Session of both the Houses of Parliament, lakhs of workers are cutside on the streets of Delhi
beseeching the Parliament of India to take remedial measures and to put the pressure on the

Executive i.e. the Government to redress some of their grievances.

Lakhs of people are on the streets, Sir. They have not come here out of any desire to see
Delhi; they have not come here on any sight-gesing; they left their families and travelled thousands of
miles — and that is why | am raiging this — to be here in order to tell us that living conditions of cur

people are abysmally detericrating.

This Government has achieved an impossible task. It has actually united all the trade unicng
across the spectrum. This is a task for which | w.ould like to thank the Government for having united
all the trade uniong; all of them have come together today to Delhi to raige their specific issues which

are absolutely essential far the living conditions of cur people.
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The President of India talks of g healthy and prosperous India, which iz what her entire focus ig
aghout. A healthy and progperous India is impossible without the warkers and the exploited sections
of our people’s wellbeing being taken care of. Therefore, the sense of disguiet begins with this, Sir,
that while you have |ofty declaration of intent in the President's Speech, at the ground level, the living
conditions of our people are getting increasingly deteriorating and maore burdens are being put on
them. That is why, again with a senge of very deep digguiet, | would like to say that this Speech of
the President of India, all of us know, ig & customary address, a balance-sheet, that she gives an
indication of what would be done by this Government in future. But, as Karl Marx had ance said that
history repeats itself; the first time it i2 a tragedy and then it is & farce. This repstition is nat anly in
terms of the priorities that the President of India has outlined. | would read out to you, Sir, the first
sentence of what she said on the 22nd February, 2010, It says, "My greetings to you as you
assemble here today for the first Session of both Houses of Parliament in the new decade.” This
year, Sir, the first sentence of what she said is, "I weloome you 1o the first Session of the new
decade.” The same sentence is repeated in the Address of last year as of this year in the opening

sentence.

Sir, this Government is in a sense of stupor. The senge of stupar of the Government is in the
repetition in the President's Address of the same opening sentence. The Government is unable to
make up its mind when the decade begins! It is an amazing thing. The President's Speech actually
reflects a directionless drift that this Government has been gripped in and | would come to the

substantial points later. This is the sart of affairs that we have today.

The President has outlined five priorities of her Government. The five pricrities are once againa
repetition. The first one is, to combat inflation and particularly to protect the common man from the
impact of riging food prices.” VWhen this Government took office in 2009, in an Address to the Joint
Session the President says, My Government Is firmly committed to maintaining high growth with low
inflation, particularly in relation to prices of essential agricultural and industrial commadities.” The
same repetition. Two years ago you said the same thing and you say the same thing today. All of us

know that the Speech of the President of India is vetted by the Union Cabinet and it is a text that
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goes from the Government. So, it is the Cabinet that s repeating itself over and over again over these
vears. What i that you are going to do in order to combat this inflation, Sir? There is not one

concrete step that is being given here in crder to combat inflation.

We would like to know whether they are going to ban gpeculation in eszential commadities. It
has reached to the tune of 15 lakh crores of rupees a year! The value traded in the forward trading
and commodity exchange s today 1.5 times the value of your annual Budget ! Why would anybody
pUt value in speculative trading unless he makes profit out of this speculative trading 7 On that, there
is not even a word in the President's Address. Unless prices rise they cannot meke their profits and
unless you ban the speculative trading, it is impossible to contral this runaway inflation. There is nat
cne word in the President of India's Address to Parliament. Neither is there any mention of the fact of
sfrengthening the public digtribution system or the fact that you have today nearly 2.5 times excess
foodgraing stock in your godowns. The Supreme Court has indicted this Government by saying that if
you cannot store your food, distribute it to the hungry. None of these have been referred to in the
Address. The people are going hungry and the prices riging. Even the fact that you have deregulated
the petroleum prices has naot found a place. Petroleum prices have been hiked 7 times in the last 8
months. And, at the time of deregulating of petroleum prices, the assurance given to the Parliament

and to the country was that there would be a relook at the tax structure.

The ad valarem tax on petrdeum products continues. Taday, we are told, we will know when
the Budget comes, mare than rupees two lakh twenty thousand crores is being callected as revenue
from the petroleum sector. Now, if thig ig how you are actually sucking your revenues out of the
petroleum sector, and then deregulate the prices and because of that the prices increase and
burdens are put on the people, s there not a need for the Government, if it ig serlous, about
improving the living conditions of the people to have a relook at this? There is not a mention of that in
the President's Address. Therefore, Sir, what | waould like here to suggest is that if at all the President
of India talks that if her Government is sincere about the firet of the five pricrities that she has listed,
where she talks of combating inflation, then, at least, on these three measures, we would like the
Government to answer. Will you ban speculative trading in essential commodities? The United

Mations Rappoteur for Food has said that 70 per cent of the rise in global prices of food ig because of
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speculation. At least, from that, we must learn. Will you ban this speculative trading ? Will you release
the excess food that is there In your stocks to the States to be distributed under the Public
Distribution System 7 Number three, will you restructure the tax structure in the petroleum sector so
that this rise in prices of petroleum products can be stopped? Unless this is done, there is no mean
to what the President of India assures saying that thig will be the first priarity of this Government. So,

thig is the =ituation, as far as the firet priority is concerned.

The second priority is, Madam, President has said, "to address frontally the concern
regarding the lack of probity and integrity in public life". \We have had big discussions on this. The
Leader of the Opposition yesterday, in a detailed manner, told us of the deficite that this Government
is suffering from. When | came into the House, Sir, the only deficit we were talking about was the
fiscal deficit. Today, we are talking of ethical deficit, we are talking of moral deficit, we are talking of
governance deficit. | mean, there is no deficit in any ane area, but, there is nothing to camplain about
deficite becaluge you have deficit of everything, as far ag this Government is concerned. To have
Ministers in the Government who talke of ethical deficit; to have Minigters in the Government talk in
cross purposes of ane saying that one Minister resigned because of 8 scam in the 2G spectrum, and
the present Telecom Minister saying that there is absclutely no scam at all; there is actually zero loss

for the Government . Now, what is happening 7

Sir, when we talk of corruption in high places, it is not a question of individuals we are talking
of. The hon. Prime Minister was sitting there an the last occasion, when | had said that, Sir, what we
are guestioning is naot the integrity of individuals, we are guestioning the infallibility of the entire
aystem, and you are creating a system of crony capitalism in our country where, cne-by-one, these
scams are coming up. You have the 2G Spectrum Scam, you have the Commonwealth Games
Scam, you have the Adarsh Housing Society Scam, you have the IPL Scam, and now you have the
Antrix-Devas Scam, which is mega scam of the mega scams, of which the details have appeared in

the media.
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Mow, if these scams are emerging with such rapidity, of course, there is moral degeneration;
of course, there ig ethical degeneration. But, the point ig, how are we allowing our system to
cfegenerate in such an extent, and that, | believe s because what we are promaoting is not
capitalism, but what we are promoting is crony capitalism. The Prime Minister, on record, stated that
Ihdia can ill-afford crony capitalism. And, it is this crony capitalism, Sir, that is being nurtured and
protected today, which is leading to all these scams. You have talked of black maney. There is a lat
of discussion going on. The President of India has given us some figures of showing increase in
revenue through unearthing this black money. But, the point is, how were avenues created far this
money to leave the country. What are you doing about those avenues? Are you going to plug them?
You have this Double Taxation Avcidance Agreements with various countries. We had raised it right
then at that point of time. We can understand the logic of nat taxing by two countries on same
corporate or individual the same tax, but you have Double Taxation Avoidance Agreements with
countries which dao not have the same tax. There is no Capital Gains Tax in Mauritius today. But,
because the money comes in from Mauritiug, you do not pay Capital Gains Tax in India as well. And,
this sort of a thing is creating these routes for maney-laundering, creating these routes for siphaning

off money from our country. That has been created by the system.

That is why fighting corruption today cannot be fought without fighting the entire trajectory of
your nec-liberal economic reforms and that is where the Government will have to take a serious look
at it because corruption is not a moral issue only and | would like the hon. treasury benches to keep
this in mind. Corruption today is the siphaning off of money that we can use to improve the livelihood
of our peaple. Imagine, Sir, Rs. 1,746,000 crares ig equivalent for two years. According to Shrimati
Sonia Gandhi's leadership National Advisory Council's estimate, you would require Rs. 88,000 crores

to provide 36 kgs of food grains to every family in our country.
SHRITIRUCH! SIVA (Tamil Nadu): The loss is orly presumptive.

SHRI SITARAM YECHURY: Ma, no, | am talking about the amount and what you could do with
that amount. Rs. 88,000 crores is what you require far 35 kge of food graine to provide for every

family in our country including all the APL families.
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SHRI PRAVEEN RASHTRAPAL (Gujarat): What Is that amount? |s it a notional amount or the

actual loss 7
SHRI SITARAM YECHURY: | am caming toit. ... Jnterruotions ...

MR. DEPUTY CHARMAN: Mr. Rashtrapal, you will be speaking. Your name is there. You can

speak at that time. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, we require, according to the Naticnal Advisory Council headed
by Shrimati Sonia Gandhi, Rs. 88,000 crores to provide 35 kgs of rice to every family in our country,
APL and BPL, everybody. Bs. 1,764,000 crores ig exactly twice that amount. We can achieve food
security in our country with that amount of money for two years continuously. We have passed a law
giving the Right to Education in our country. There is g big digpute going on between the Central
Government and the State Government on wha will finance this and what ig the estimate to achieve,
to convert this right into a reality ? Both your Planning Commission and NIEPA, Naticnal Institute of
Fducational Planning and Admiristration have estimated that you require Re. 36,000 crores annually
for the next five years to build new schoalg, to recruit new teachers, to provide for mid-day meals
ete. What does Rs. 35,000 crores for five years mean? It is Rs. 1,75,000 crores. This estimate of Rs.
1,76,000 crores will leave the country with Rs. ane lakh crore of surplus after providing education for

all. So, corruption is not only & matter of maoral degeneration.

Yauare talking whether it ig notional loss or actual loss. Notional lcss is notional loss because
like the hon. Prime Minister said, '| have chosen nat to collect this revenue.’ But the decision to
chaose not to collect that revenue-means this: neither food security nor education for all. It is not an
actual loge but the Government has chosen not to callect. If the Government has chosen not to
collect, what is It doing? It Is saying that we are giving Incentives for greater tele-density; we are
giving incentives for cheaper telecom services. But, Sir, where does the scam lie? Mot in the
voluntary admission by the Government saying, " lam not collecting so much money.” The scam lies
in the fact that the licenses to whom they were sdd were sald within months for at least six times
what they pald to the Government. That is where the scam ig. Today, if the tele-density is high, it is
high in spite of the fact that those who are providing the tele-dengity had paid six times mare to the

criginal licensees.
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Today if the call rates are cheap; it is cheap because these companies who have paid six times
more are giving it. Therefore, this argument that we have given it cheaper and we have nat collected
this money because we have decided not to callect this money in order to give better services to the
people is a ¥ argument. The scam ig invalved in the way in which the market determined the rate of
licenses six months after they were actually given to these people. But, Sir, there is another paint.
What do you mean by saying that | have chosen not to callect this money? | have chosen not to
collect this money becalge | want to give incentives to the corporates. So, the money you have

chasen not to collect is incentive for growth.
SHRITIRUCH! SIVA: It is as per the recommendations of TRAL

SHRI SITARAM YECHURY: That is ckay. | am talking about the other principle of this question
of not collecting money. | am coming to that again. That is the philosophy of neo-liberal trajectary

which is causing all these problems.

You do not collect money and say that it is incentive for growth ! Whatever little you spend on
the poor, you =ay that s subsidies for the poor and it ig bad for growth. Incentives for rich are good
for growth. That means, what you do not collect from the rich is aleo subsidy to the rich. You are
subsidizing the rich by nat collecting from them. And, what you give to pocr as subsidy, you say that
it ls detrimertal to growth. What you do not collect from rich, you say that it is good for growth!
Whom are we fooling? Today there are orly in lakhs; tomorrow they will be crares outside this

Parliament.

SHRIMATI KANIMCZHI (Tamil Nadu): You should say the same thing about the schemes in

Tamil Nacdu also.

SHRI SITARAM YECHURY: Madam, | am not too aware of that. | tell you again that | began my
speech by saying that this is not a personal attack on anybody. | began by saying that | am not
talking about integrity, | am talking aof infallibility. The reason why | am saying this is that there is
interest of this in all of Lg in this august House and the country. You correct these things. You can
provide education for all and you can provide food security in our country i you can anly stop thig

sort of siphoning through this act of crony capitalism.

The third priority the hon. President says iz, 1o sustain the momentum of economic growth,

*Expunged as ordered by the Chair.
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while ensuring that the poar, the weak and the disadvantaged get a fair share. Now, Siry thig is
actually becoming a joke that the weak and the disadvantaged will get a fair share. Okay, there iz a
sense of pride that we are rubbking shoulders with the G-20 in the world. There is a sense of pride
saying that we are sitting with the mighty of the warld on high tables and having dinner with those
mighty Presidents. But, what is happening at the ground level? lsn't it shameful, today, according to
the Third MNational Family Health Survey, 38.4 per cent of our children, under three years, are
stunted-too short for their age — 46 per cent are too thin for thelr age, /9.2 per cent of our children,
under three years, are anemic? This is our country's future. And, among the pregnant women,
aremia has increased fram &0 per cent to 58 per cent during the last two years. These are the
mothers who are praducing our future. This is the state of our mothers and this is the state of

children and we are talking of India maturing and India is coming of age !

The demographic advantage that we have today is that 70 per cent of our population is below
the age of 35 years. If we can give them goaod health, if we can give them good education, aur
country will flourish. Both these thinge could have been done with those He. 1.746 lakh crores
calculation that | had given earlier. If you can give them education and if you can give them health,
there is no need for you and me to sit here, they will build a better India. All that we have to do is to

create thoze policies by which we can actually tap our own potential .

Today, there is a sense of pride when the peaple gay that the second language in the Silicon
Valley happens to be my mother tongue — Telugu. The second language in the Silicon Valley is an
Indian language. There ig nat a single laboratory in the world today, where the highest level of
research is going on, where you do not find an Indian. It is a sense of pride. But, when is it
happening? It iz happening only when ¢ per cent of my country's youth are able to enter higher

education today . With this 2 per cent the world i getting shocked that India is leading.
PROF. P.J. KURIEN (Keralg): It iz nat ¢ per cent; it is 12 per cent.

SHRI SITARAM YECHURY: Sir, 7 per cent is my estimation and hon. Education Minister's

estimation is 12 per cent. So, | have taken the mean figure as 9 per cent.
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PROF. P.J. KURIEN: Iz all your statistics like this?
SHRI SITARAM YECHURY: No, no. They are not.

There is an old English saying, "Lies., damned lies, and statistics.” Sa, it all depends on how
you use them. Even if it is 12 per cent, Dr. Kurien, my point i, if you increase this 12 per cent to 30
per cent, who can stop India from leading the knowledge society in the world. That is the potential of
my country. That is the potential of India. It anybody s stopping Lg from being the leaders of the
intellectual world today, it is we. We are stopping it ourselves because of our policies. If you stop
siphoning of this money and instead use it to provide food security, to provide education for our
youth, then, India's true potential can be achieved. And, that is where we want this Government to
think about corruption, not in terms of maoral issues, not in terms of the fact that what the hon. Prime
Minister said yesterday virtually making & virtue of the fact. He said that there is no need aof the JPC,
but because the opposition is cbdurate, therefore, | canstitute a JPC. If this wisdom had come in the

Winter Session, we could have saved all the precious time and maney.

But, anyway, é? HIHT, godd AT That is fine, but the paint at issue, Sir, s we all know the
CEl is pursuing the criminal investigation under the supervision of the Supreme Court. We know that
the Puklic Accounts Committee is seized of the accounts of the CAG. We know that Shivraj Patil
Committee has given its report. YWe know that actions have been taken, Ministers have resigned,
ete. But why did we want a JPCY We wanted a JPC because beyond all this, we need to examine
how our system could be so manipulated to allow such a big scam. It is the system’s maripulation
that happened; that needs to be plugged. Who can do that? If new regulations have to be put in
force, if new laws have to be brought, the Parliament alone has that authcerity and the right to do so

under our Constitution.

Therefore, the JPC is required in order to address this issue, not in order to say who is
culpable or not. That the GBI will do under the jurlsdiction of the Supreme Court. So, the JPC's need
wasg that. | am glad, finally, they accepted for whatever reasons, but this is what has to be done if we
want to plug these loophcles. Sir, as far as the issue of economic growth is concerned, can we nct,

today. achieve the potential that | was talking about ? "' Because of the lack of the resources that we
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have" is what the Gavernment of India gays. But, Sir, look at this and this is what has to be reversed.
We would like the hon. President and her Government to congider that if you really want inclusive
grawth, then, you have to understand that what you are doing is the exact oppaosite of it. Why do |
say this? In the last year's Budget papers, there ig a document called, "Statement of Revenue
Foregone". This informs us that Rs.4.14,099 crores wag the revenue foregone in 2008-09 and in
2010, this figure was Rs.5,02,299 crores. That is, in these two years, you have foregone a whopping
amount of something to the tune of over 9 lakh crores. Sir, it is very difficult even to estimate how
much concessions you are giving to the rich. You have given these tax concessions; it is okay. BEven
if | go by the Finance Minister's admission that indirect tax concession is a stimulus for economic
growth, take away the excise duties and customs duties. What does it amount to, Sir? For
Carporate income tax and higher incame tax payers, the concession given was Rs.1,04,000 and odd
crores in 2008-09 and Re.1,20,000 and odd crores in 2009-10. That iz nearly, Bs.2,25,000 crores
wag given as concession to the corporate sector and higher income tax payers. These are the figures

from Shrl Pranab Mukherjee's documents ; | am not manufacturing these.
[THE VIGE-CHAIRMAN (PROF. P.J. KURIENY in the Chair ]
Sir, it is very ominous that whenever | gtart quoting statistics, you come ta the Chair.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | know you are happy about it.

SHRI SITARAM YECHURY: So, Sir, what | am saying is that in the last two years, you have
given Re.2,26,000 crores as tax concessions to the corporates and higher income tax payers. Sa,
Mr. Siva, forget Re.1,76,000 croreg, lock at my argument from this paint. So, Re.2,25,000 crores are
concessiong. You declared a legitimate tax rate and instead of collecting that tax revenue, you gave
them concessions. But if you had collected these Re.2,25,000 crores and invested in your public
investments, in food security, in right to education, in building the infrastructure that you are talking
ghout, we would have not anly built aur infragtructure, provided health and education for our youth,
but we would also have generated massive amaount of employment through the public investment of
this huge amount of maoney and that employment would have generated greater demand in the

economy and that demand would have sustained healthy economic growth. So, itis, perfectly,
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poesible, Sir, within the very existing framework that we have, for us to have an alternate trajectary
and that alterrate trajectory would be the real inclusive growth. So, what we are urging this
Government now is this. What priority the han. President of India pointed out, that pricrity can be

achieved if this Government changes ite paolicy direction.

Inetead of providing concessians to the rich, cdllect the legitimate money from the rich. Collect
the legitimate money. | am not saying, 'increase the tax rates.’ | am not saying, impose greater
burdens.” | am only saying, "collect the legitimate amount and utilize it through public investments to
create our infrastructure and provide & better life for our youth.” If that can be done, you will have
‘inclusive’ growth and you will also have bullt the infrastructure that is so necessary and on which the
President of India has spent paragraphs, paragraphs and paragraphs of her speech saying that how
ahsolutely necessary it 1= for the future of our country. So, Sir, this | recommend ig the manner in
which this shift in the policy direction needs to be done. But, unfortunately, instead of doing this,
what is being suggested by the President of India, Sir? To build our infrastructure, she says, The
governmental revenues alone are not sufficient. 2o, we will have to go through the public-private
partnership.” Now, this iz & very fanciful word, Sir. | only want to remind this august House that
earlier this year, the London Trangport, which rung by far one of the most efficient transport systems
in the world along with thelr underground system, the buges, etc. that they run, has withdrawn 23
out of their 26 PPP projects because they were not delivering. Look at our own Delhi, Sir. Today, all
of us are hopeful that the Metro Line to the Alrport will open. But why did it not open before the
Commonwealth Games? Why is it that al Metro lines were opened before the Commonwealth
Games, except the Airport Line? It is because the Airpart line was the only PPP project of yaour

Metro. Now you want to emphasize on this 'PPP."

Sir, | must say that this 'PPP" iz not really 'private participation in public projects’, but it is
"orivate profit making through public funds” and this private profit making through public funds”®, Sir,
i= something that cannot be allowed and that is how you are again creating these avenues far
corruption and graft that are emerging out of this crony capitalism. Whao will be the PPP partner 7
How much will be the Party fund that will be paid? How much will be the other commissions that will
be paid? All these things enter into your dimension of policy making because of the economic
frajectory, the policy trajectory that you are following., Now, Sir, look at many of the State

Governmernts. You have said 'PPP' in health, 'PPP' in education. The State Governments have
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arnnounced that for the Dalits, for the OBCs and for the women, the Government will pay the
expenditures. Let these children be given admission. Now, the time has come for the Government to
pay to the private institutions . Nearly, 70 per cent of their budgets are going for these payments. You
have said that Government will provide health insurance in private hospitals. 1t is Arogyashree; those
cards were being given; and now the Governments do not have funds to pay to thoge private clinics

because of the scheme. Why? It iz because you have created new avenue for corruption again.

All your cards, all your health insurance cards are lying with private hogpitals. Without the poor
patients knowing what s happening, in their name various tests are conducted and the costs are
deducted; and before anything is known, they say, 'your card has expired.” The Goverrment will
have to foot the bill. They will do that loot. What is this 'PPP'? Please, for Heaven's sake, we are
asking the Government to take a serious look at this 'PPP'. The President of India has spent various
paragraphs on this great 'PPP' and this, | think, will ruin the country and open mare and mare areas

for grafts.

SHRI TIRUCHI 8IVA: | am second to none on this. Today also, | have submitted a report to
revive two of the public sector enterprises which have fallen sick, which are not making profit. But |
would ke to know whether the private sectors are not contributing for the growth. In the existing

scenario, it becomes imminent that they have to be also used in the development and growth.

SHRI SITARAM YECHURY: Absclutely. | have answered this. The private sector is a very
important element of our economy in our country. | am not disputing that fact at all. | am talking of
the manner in which the public-private partnership is concelved. If private capital enters your public
prajects through joint ventures, it is most welcome. But the Government is creating avenues for
private capital to make its moneys. That is why | am saying that it is the crony capitalism that is
developing whereby you are creating avenues for private profit. That is what that needs to be

stopped. So that is where this entire concept of 'PPP' needs to have & very serious relock.
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And if thig s done, T the direction of our economic policy is changed, then we will be able to
make & very important contribution towards realising the potential that we have in India. That is why |
am saying, do not take this as a tu-tu mein-mein buginess. Thig is something where members of this
august Houze will have to put their heads together and think why we are not able to realise our full
patential. In crder to do that, correctives must be braught in and it is in that spirit that | am raising this
igsue. | am beseeching the Government to shift the policy trajectory, shift their policy priorities and
utilise the legitimate revenues that are due to this Government through public investment o create
jobs and education for all and through that process build a better and prosperous India. This is what |

wolld like this Government to do.

The fourth priority that the han. President raised was to maintain an uncompromising vigil on
the internal and external security frants . Absolutely; there ig no dispute here. |, for one, say that there
should be zero tolerance to terrorism and terrorism is nothing beyond simply being anti-rational.
There is nothing called a particular kind of terror. Terrorism knows no religion; it knows no caste; it
knows no region. That is why | say that with eqgual vehemence crose-border terroriem from Pakistan
or terroriem of any sort that iz associated with Hindutva groups, etc. will have to be treated ag anti-
national and action should be taken against them. On that there iz no digpute. But, Sir, there is
another igzue when we talk in terms of the internal gecurity of our country. This august House should
remember that we have lost the Mahatma to the bullets of & Hindu fanatic. ¥We have lost Indira
Gandhiji to the bullets of a Sikh fanatic. We have lost Rajivii to the bullets of LTTE chauvinist fanatic.
Hundreds are being killed in the Marth-east because of all types of other chauvinism. We have all
these other agencies that are working in our country. So, it doesn't recognise any religion, region or
a caste. Keeping that in mind, there shauld be zero tderance and on that the entire House is united.
But there iz another type of threat to interral security. The hon. Prime Minister has on three

cccasions reiterated that the gravest threat to India's internal security is Macist vidlence.

MNow, Siry | am gpeaking as a victim of this viclence. Since the last Lok Sabha elections, 380 of
my comrades have lost their lives due to Maoist viclence; 161 of them in West Bengal were tribals,
this despite Macists espousing so called tribal development. We will fight it; we fought it in the past
and we will fight, not anly the terror but we will also fight palitically. But the guestion, is the Prime

Minister sincere to his own statement when he says that this is the gravest threat? If that were sa,
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how can he have in hig own Cabinet, under his own leadership, Ministers in the Cabinet belonging to
a party which ig the largest ally of the UPA outside of ; the Cangress, and which is collaborating with
the same Maoists in West Bengal. ...(Interruptions ... How can this contradiction exist? You have
promiges being made that once they come to power in the State, they would release all the Maoists
and all the political prisoners, and from one of them is made a member of the Union Cabinet!

-..(nterruptions ). Sir, 1s this permissible ? | want the Government to answer this.

Sir, there wag a time when Churchill thought during the Second World War that he would let
the fazcists and communiste fight and finish each other and then enter the Warld War. Eventually
what happened? It was not Churchill's British flag, it was not the American Star and Stripes, it was
not the French flag, but it was the Communist Soviet Red Flag that flew on the Reichstag after Hitler
was defeated! So, don't be under the illusion that the Maoists and the CPM will fight and defeat
themselves and then you would enter the picture. We will not leave, don't you worry! But, for the
sake of India's internal security, can you compromise yourselves to such an extent? Far the sake of
thiz Government's numbers in the Lok Sabha, can you allow thig nexus between the Maoiste and thig
particular party to continue, and allow them to continue In your own Cabinet? Now, Sir, this is a
question that this Government hag to answer. We cannct accept that on the one hand, they say
Maoists violence ie the gravest danger and on the other, they are in alliance with these people who

have a nexus with these very Maoists.

If that is the case, then what is the assurance of the President of India when she says that my
Government's priority Is 'uncompromising vigil on the internal security front"™? What is the meaning of
this if this cannot be corrected today? And, therefore, we have said, and | would like to raise this
izzue here today, Sir, when you are combating this terrorism we combat all varisties of it and all hues
of it. But now you have & situation where people have confeszed before a magistrate, whatever may
be the veracity of it, that who is responsible for certain terrorist acts and blasts in our country,
whether it i Malegaon ar whether it is Macca Magjd, etc. But my paint is that in the name of those
terrorist blasts innocent youths of a particular community have been languishing in jail for a large
number of years. Now once you have this evidence, why is the Government not taking the initiative to

release those who have been wrongly confined ? If this sort of an attitude If you continue to have of
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keeping people wrongly confined for crimes that they have not committed, | am sarry you are nat
fighting terroriem but you are breeding terrorism. You are breeding alienation among this section of
youth and this section of youth where you are breeding alienation will become the fertile sail for the

growth of such terrorist activities.

The Government must seriocugly re-lock at this and | demand the immediate release of all these
people who have wrongly been confined for all these years and compenzation for them. The court
has today excnerated two-thirds of those who have been accused in Godhra incident but they have
been in jail for nine years now. They have been in jail for nine years. What ig the relief that the
Government is proposing? For rine years, in the best of their life, they remained in jgil. What is that
you are doing to compensate it? And you expect them not to nurture and net to have grievances in
them which can explode in any other way. What are we doing? You are creating a tinderbox for the
grawth of terrorism and sericusly the Government must have a re-look at this policy and immediately
releage these people who have been wrongly confined. The final point that the President has givenas
a pricrity is 'to pursue & foreign policy which will ensure that our voice is heard and our interests are
protected &t the global fora”. Sorry for smiling when | am saying this because this is very strange.
When you had this momentous event taking place in Egypt, we were very guarded to give a
statement, but we firally halled that as a people’s upsurge and victory only after the US gave an
official steterment supporting that overthrow. What are we demeaning ourselves to? Why is it that we
have to see whether our vote on lran is going to be according to what the USA wants and whether

changes in the Middle East are going to be according to what the USA wishes?

Yau are the biggest military purchaser from lerael today and we are seen as financier of Israel
in their attack on Palestine. ... Interruptions )... Anather point i Iran Gas Pipeline. Tomorrow there
will be & big hue and cry. MNature abhors a vacuum. If Iran, Pakistan and India are not at the end
paint, the end point will go ta China and then you will say that China has taken over this cheap gas.
Are you not doing all this under the pressure from the USA? Sir, please remember, the USA is nat as

powerful as it used 1o be otherwise things wouldn't e like this that happened in Egypt and things
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wouldn't have been happering In the Middle East like they are happening today. That is why please
assert ourselves in order to achieve our potential what | was talking of earlier. We talk of protecting

our interests in the glabal fora and this is what the hon. President has said.

There, | have very deep concern on two grounds — one, the ongoing negaotiations an climate
change, and twa, the ongaing negotiations on the Doha round of discussions. On bcoth these
counts, the official positions taken by the Government of India, in our opinion, are compriging aur
national interest. Hon. President talked about protecting our interest, but you have now signed a free
frade agreement with the ASEAN countries. Hon. Defence Minigter will be ag ar more aware than |
am of how that has affected our producers in Kerala because of thig FTA that has been signed with
the ASEAN countries. Now, you are negotiating ancther FTA with the European Union where the
izzue of negotiations are that we are going to open LUp our economy for their agricultural and dairy

products.

On the one hand, the President of India talks about the need to buttress our supply in Indian
agriculture, and on the ather hand, you are now saying that we will open Lp our market to the goads
of highly-subsidised agricultural and dairy goods of Furopean Urion. That will only gpell doom to aur
agriculture and the spate of suicides will gallop in our country if you do that. So, when you are talking
of pratecting India's interest in the global fora, on all these issues of the free trade agreements, on
the issue of climate change and on the issue of Doha negotiations, India has very clearly said so far
that there are two aspects of dispute — Non-Agricultural Market Access (NAMA) and safeguards to
agriculture, that s, our subsidies to our agriculture. On these twio, we have gaid that we will not
compromise. But, the latest reports indicate that we are already in discussions. On climate change,
we have said that today, the per capita carbon emigsiong af the United States of America are twenty
fimes more than that of India. If today, we have to reduce our carbon emissions, the United States of
America has to reduce twenty times as much as we reduce. Instead, why are we making voluntary
declarations that we will reduce so much when there iz no reciprocal commitment from the ather

side?

Sir, we have toremember that for ug, energy i very impaortant . Fifty -five per cent of
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househaolds in our country do not have direct access to electricity. Seventy per cent of peaple in India
do not have sanitation faciities. I you want to provide them with electricity; IT you want to provide
them with good sanitation and living conditions, you need energy. For ug, energy is vital to tackle aur
own poverty. And, ingtead of ug sesking to create this capacity for energy, it you are voluntarily
reducing India’s emissions without any reciprocal commitment from the ather end, what is the net
result ? How do you fight poverty? So, these are serious matters. [f the President of India says that
the our priorty is to protect India's interest in global fora, then, on all these three counts, the
Government must very Lnequivocally come out to tell the country and the Parliament that this will not

be allowed; there cannot and will not be any compromizes on this.

S0, Sir, | notice that you are locking at the watch. But, finally, | would only like to tell you this
that today, you have a situation where the Planning Commission hag estimated that the per capita
food availability is declining gince the 1990s. We have reached a stage where, according to these
figures, the per capita availability of foodgraing is roughly around what it was during the Second
World \War. Thig is very depressing. Your per capita avallability of pulses has declined from &6 grams
per day per capita to 34 grams in the last five decades. And, on top of it, you have these burdens on
the people; you have this inflation; you have these extra-economic burdens that have been put on
our people which we have discussed 2o far. So, Sir, [ would only like this august House to remember
that the igsues that have been raiged here today in this Motion of Thanks are issues which not only
merit attention, but we would want this Government to move on these igsues in the right direction
because we have to remember the warning that Dr. Ambedkar gave Ls when he presented the draft
of this Constitution to the Constituent Assembly. | have quoted this before, but it merits repetition.
On the 25th November, 1942, when he was commending this draft Constitution for adoption, he
said, "On January 26, 1950, we are going to enter into a life of contradictions. In politics. we will have
equality and in soclal and ecanomic life, we will have inequality. In palitice, we will be recognising the

principle of one man-one vole and one vote-one value.

" ' - ' :
In our social and economic life, we shall, by reason of our social and economic structure,
continue to deny the principle of one-man one value. How long shall we continue ta live thig life of

contradictions? How long shall we continue to deny equality in our social and economic life? If we
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continue to deny it for long, we will do so only by putting our poitical democracy in peril. We must
remove these contradictions at the earliest possible moment, or, elee, those who suffer from
inequality will blow up the structure of political democracy, which this assembly has so laboriously

built up.”

Sir, instead, what are we having today - two Indias in the making; one is 'India’ and the other
is 'Bharat'. On an earlier ocoasion, | referred to it as 'Shining India’ and 'Suffering India’. More
papularly, it is now called, 'IPL India" and BPL India'. These are the two Indias in the making. Today,
you have lakhs of workers in the streete of Delhi but if you do not pay heed to this warning given by
Dr. Ambedkar, tomorrow, you will have crores of them, as | said earlier, demanding of thig
Government to stop this loot and to allow them to realise their potential. Today, we are capable of

becoming the leaders of the world, which is being undermined by our own policies.

Today, while | participate in this Motion of Thanks, | conclude with this sincere appeal to the
Government of India that all these issues of immortality and probity, which the President of India
mentioned, mugt be probed and the guilty should be brought to book. But remember, there is a
larger izsue, namely, what iz the country that we are making, what iz the country that we are
creating. And, in that, it is not merely the issues of moral degeneration alone, which need to be
fought; issues of ethical degeneration that need to be fought, but what s required is marshalling our
resaurces and using them properly to create a better India o that we can realise our potential. Thank

you.

7 Il I (FERTR): SRS SUMHEDE S| . (SEET).. T9 We] el Iue S &
HIERESISINE R NS R CRIE I

SUTHIETE ST, TR AT 1 & AHHT0 9% o) gvgare W 571 Se- igae | il = W a1
&, T S Rl B & oY ES1 26T T 99 T2 91 H UF 97d S 9ied] 2 9 g off 3
g% AT # T offl WRPR | BEl U I8 U B B3Rl 98] @1 % R U JRM &, A1
ST] SH IS ST 71 5| A o 39 A¥E & AWV BRI 2, 1 VIR 78 ER1TE R U Al R
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B e &l Ul 2,  a18 H ol Siel 81 eifee i il & arfar § gen §=1 ¥ ),
TR M HETER IR AT SR ]| AREBR 4 R AT [Fepel T HG @R @ 419 A 3@ [P
TRTER W T W9 B, B welE ded, R BrdarE! ¥9d 2, 98 B4 B, T oI, §9TE A1
GUTA G PIS A1 716l 51 Sl HIS[S] AR 2, I UX BIUdIE] ®1 ol J81 &1 SHP felrd] Hias # g
TRATE Fener g & ol T e @1 WiE, STRIH a9 ] £ AR 98 89 N o
Yk A RIE S e e T Eﬁﬁffﬁﬁﬁprecau‘[ions gﬁsﬁaﬂ%m gﬁﬁﬁﬁfFﬁQﬁTWWﬁ\T
=1TEy S 1P 50 o8 U IER &1 ad 1 8l § Y51 9 T o) o+ Fedl § b RN 61+
T EVE U IR U o6 &1 8 3R 1 9 41, S 7R 1T o7 %2 2, B9 4a IR BaE ] Bl W a2
SOF TR A U 919 3R Sa el g 98 316 2 6 ug v9 srfarE! €1 %) 8, gufe e
H2T OX %76 A BT AT a1 Beed- eedl #1 He DR 6 IR 991, U1 9RG N B I, 9RG A
W9 P WA B T, ARG [N Ve U TN A G gl 21 ofF BRIRIE 1 g £ W1 26 I81
IR I &, d 1 qY [Ra § ST 181 BY S8 UN U8 914 herd| 8| S04 ¥ &1 oi PR 8, SNl @l
HeiEel FRAT Bl . (FI)... BN TE1 S Y] (9] 261 2, S TR RS 2, 59 9 @1 39 99 47
e Tedl 2l

§ 72 2] %8 X8l ¢ 1% U 7 S, (Sga ). .. Il < S, (). .. 379 a7 B
T YHE] T2 Bl (). .. T ST a1 /7 S gy R T2 e, Suie Jd 954
AT Bl...(HWT).... TA S0 91d B WA 5 ol a1 & 3N 98 foa 2, Sua! Sa €1
AT ¥ w7 98 © 6 29 291 &1 yerHa 989 SHMR Bl () ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shuklaji, you please address the Chair.

...(Interruptions ). ..

3 I [ 2T T BE T £ 15 5 291 & W] a5 SHER 21 SN SET HAT R
T AT BN &, 6 73] 911 31 0 T Tve ol gAN fom 5T oft &1 v e &vd 21 89
TRTer #21 ST T e TR R B, TRy 71 Sl 0 WRIE B £ AR Te MR A He
AR B B (T, AT 2R HalL. (I, ..

st TN g (ST : 2T HATh He BNYI.... (ST, ..
=it wrofia waT ST () R aR AR &, S S a1y (e, .
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please keep quiet.

7 ITE T S, ST TR, & SR GTEL. . (). H e ffRed @ o | e
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e e g, e Reems @i aem =21 2. (amaar)... R o vl B dw @
Bl...(SHTT). .. § A1 RET§l...(FIGI)... S9N ] I8 B1E IR 181 2. (A T). ..

SHRIRAJIV PRATAP RUDY: Has he been authorized to give alist of ... (Interruptions)...

! TR Y SITIRD TR, ...(TTT)... T6 BT He has vielded. T2 Za- AT
FIY S 3T, 961 o] 72 & R Roaiert =191 121 921 701 &, S AW A UEE Bl (FEET)...

7} IToTYe T 21T 914 B GC 2R gy 6 few #3 aw AR 2. (FET). .

SUEHEGET (W7, tﬁ.ﬁ’f.?ﬁ'&'rf): Please, let him speak. ... 0nterruotions)... v g, ST 9
Y. ().

8 ITE T[g: W9 NI Fle B Hiewl e, 99 Fi S, Sihe gay @l A ol
IR, (FEET).... 78 e ¥el g 15 1§ IR-91% 918X 96N perception & 8 & 15 I3 TRHR
AREE YRETETR 7 §A1 88 51 3TSd Sl &1 b el R, 1 @A A1EY 16 X8 &, § O] 9o wied] &,
o T w3l & Reetrs a1 R 2, $1E AR 921 8, Sufel 30 ove @) -9 /d Fa1gyl <8l
b BIIATE! & A1 2, (TR Sl of, G 1 A0 78t 1 2nmds v wwe 2 5 ey
G e T Bl (T, R-gRetic W e 991 ST g o, T8 R a3 whe e
o1, it BT 1 il o1 SR T2 17| U el 2T gan Fop BAe SR A BT &A1) a1
e €1 A We 3R o /2 € 3R e wHeE afey) ael! a1d g € b drfarel dm g 4
BTIaTE AT g [ ARG BT A1 o 2| &ATRER T, W7o 5 Rl SR 21 61 & il WP = ]
FHEH S (T, ST TIHT fof] & 2171 & oI 7 21 o B 15 SToRie o1 721 &7 741,
P ST gl forn 3R d et A £ afie S Ta e e |l oie 1y T o O uR Sriard!
SIET 2 TN U DA | 3 Rgel® TR &1 .(TFI). .. TS ol (FET)....

THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): Please, let him speak. ...(Interruotions)...

You can reply when your turn comes. ... (dnterruotions ...

= I F: AR AT Y D] 97 I .. (TF).... 1T G 5 T4 & J7 2 3R
T T ¥ B UEel oY G TR I ST (SEET) ... T 8 V2 £ 1 AT Rged W =msiel
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1.00 P.M.

&, A I TET A1 751 5 579 5o a8 | IS 6 1 ST T8 2, O] 39+ el [ GBI F <1 S, Tl
I ST €1 98T 81 A BIE 1 aferT AR R 3% 1, UReR -1 S el BHIgH a1, PAC U 3R1E
3R &9 JPC 1 SN BHA U AMSH] IR T19-UTd oRE &1 Sid B9l 31l 39 |1 Ueb |1 <i1g 781 Heral
EAN FEHA TR AR S, T1 85 g S 221 721 3R S+ TR A1 &1 91 N 2er] 3R
PITET BN BH U AT P AGH 61 78] &1 SHIR HEH IR UTER & R o o 98 TR &
iR AT HEEgHA T R AR & 1 W &, I 1 721 51 Wbl 5| 59 70+ {3 | %1 22l & &%
AT 319 &1 A gl A @ s el w1 g W) =@, (e, & et @ A o v
Bl (...

THE VICE-CHAIRMAN (PROF. P.J. KUREN): Shukaji, one minute please.

...(Interruptions )... | think, the House agrees that we will do lunch break.

SHRI BAJIV PRATAP RUDY: A suggestion has come that we break for lunch and extend the
sitting of the House till &.0.m. This is what leaders have said. (Interruptions )\e break for lunch and

extend the sitting of the House for one hour, from £.00 p.m. to 6. 00 p.m. ...(Interuptions)...
BT THT BTG (ITSTRIT): WY, T2 speech Tl complete T F 113

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The suggestion from the Treasury Benches ig
that let him finish the speech and then we will have lunch break. We will sit beyond £.00 p.m.
(rterruptions) We will sit beyond .00 p.m. ..(mterryotions)... That ie one hour exira.

...(Interruptions ). ..

SHRI BAJIV PRATAP RUDY: Sir, this will complicate the mathematice of the Congress Party.

...(Interruptions ). ..
7 IToTYE TG e 1, AT B flow T49T8 J21 21 oR-1 19 ¥R SN AR 27 1 A 27

THE WICE-CHAIRMAN (PROF. P.J. KURIEN): Do you agres with this suggestion?
. (interruptions ). Tell me the problem. ...(0nterruyptions )... | agree with your suggestion. If you

don't agree with this suggestion, | will adjourn the House. ...(Interryptions )... | believe you are
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agreeing with it. ... Inferruotions )... Now you finish your speech.

7 YTl T A9, o1 1 # 2% goT B NG WEd, BAN] S1SH e 87 WX, a2 5 5
e 2

THE VICE-CHAIRMAN (PRCF. P.J. KURIENY: Now let us not disturb him. He will finish
quickly.

7 TIoTH T STTWRTE S, # 81 e 81 1 % 9FR 29 BRATE 1 B 98 B, 3R 29 69
TFHEH 71 231 V2 1, N B0 5 1 FX 92 21, 98 A1 S| S35 B 431 AN 2, FTE W /™
SN 1 4R1 ARER 21 89 3+ GerHig] @1 821 W 8, 86 R A4l # ger /2 81 eiR Al
&f1R, AT ST S T AR BN IR E, g5 TR BTSN VB B AMRER 7 SR w1 A9 AT g gg) st
B g SR gHE S Hvill 8 wRER W A HEAT, TRER & 9HES 93 2, § 9 A9
HEAT 1 ST 1998 & 915 T Sei1b 9 & TN 530t B, NI ITeRi 1S &1 afd= S1a¥ A of afR S9!
S P N 59 P g8 AR O] Bl T @) U8 A2 5 R U &ATSH! F1 Uhe BN S Wi 2l
g A RSB U T o HeTiestd 919 21

IR EIF, T 9P o, T2 3 {61 §T 571 F 21, 978 9 29N 27, T 196 2, U6 I
H disirvestment T3 &1 91 2T, TH15 W5 11 SNEHR, ST 96N assets oft, N1 wifedT
& TH T T T sH N SH & B, T8 3T S B gl

S TSR g1 T2 AT e SHrE T

=N Tl 9 29 S1ER1 AN &R Adbd 8| T ¥ 1Ed A Y g, 918 gHR gl | By gl
TR B Y FqS-F¢ Blord [ord SN2 &, T2 T W o WY 796 50-50 The & Bleed 7-7
FRIE ¥ Tl Y| g et e 2Tl 1 o7 A e 2T =Rl AR YRR % Bled B a6
AR BT @ 9, 9191 axie el 3y w1 91 B W B 99U &1 €S 3 IS Bl §
R I8 e+ O 9 Fef T &G-S T2, SN EIEal ) T @Y Hebhdl 5l T2 THR B8, T
TN B €, disinvestment 1 S AR T 81 ST =lTeY| § WRER U I8 AN SR & 12 98 59 Al
% TEeY BN AN BN AN S TTef] 1 2T, 1 O] Tl AR R G A 21, 1 S
A1 1 ST T S TR B e =y
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S-band 9% 919 31TE 81 G¥HIR 7 S-band F! deal cancel B 8, 959 378 910 2 Aifees # Aa
faer T @b A1d W% UEHA 81 g (% AR A AR &1 S| R S & Y UL, TP TS technical
issue E &Y ¥ 5 o5 OVE ¥ THERT El.... (...

=R vha e | 91 Sl ] e 2

7 T O e S, AT G T S 2 TR 95 g 2 arl 6 e el 21 anfedy
A B T 97 126 renew 21 S0 a7} 5o+ S1chd T @ W8 £7 Lung power BT SEET fifth year
A& TN T2 T2 B S B 2. (TFT)...

=Y ot 9oy S S 27T e vEd B
7 IolE T 21, A R 21 g T8 AR US| 5] AU £, S| A0 SE VB & ey

gl dP S-band BT W%\', S-band 9¥ Udh HAHIN §3ﬂ T, Wsa‘[e\\ite develop IER RSB
o1 TR ﬁ(’ ot T g s am T R transponders T2 firet ?%rﬁ, PO limited transponders
f3Q 71 ¥8 & 3R limited meganertz &1l @6 P 7 SUH TIBIN BT HIS J01 @ gall, 7 TWHN &
RTSTB 1 BT BT T [ BT B T gafl, SHIeN T8 Pe-l [P g 981 JRH 81 141,
ST B T, B STer O ST A2l 81 1T A @ € fog €, WaN H 98 8, 3R 36 =]
25 e 2, TR 919 2, TN T W 90 d TS 9ISiel A2 A 9 AEy] S-band B AN H
BRI IREICRIRCIECI

2l T FSq1E B A £ 1 B Ve ST NER | o WRl HeE BNl 5, 39 wed # A
WP ATl AT W o] Tl g, AT I 10-16 Tt Uged H1 H Sl T 2p STRTeIR I TRBN H[aY
FYT B I ¥ el o Uoe 59 99 ¥ U O 99 Te! o7 TRl 2| oTTST Il WY
ATERGITE 1 T W 21 ofs] W81 £, &fepe] g & Aems § & 5T 915979 & TS0 TR B
farcil A < e 81 9 v &) FeRIT B RT E1 aRIdT A SHH IS 81, 90 HERH J 9w
S T 15T A1 93T £ 18 R0 UReN W 9 751 @Y U V8| &, TR d oG URER 18 Rl E! o
El, AT Bl 1 SHNT &1, Yah | 31 5071 o1 %81 &1 T8 Pel [ $1s 4341d 8] I8 &, Hepdl ofad
2T 21 ElAles § AwGT B IR H Gl 2] e B, I T B RN T8 8, Al ek el
TR T e o 1 TR @Y 9, TR § FIed B O =101 59 9 &1 Sad 311
EIESIE!
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gl 9% S BT S ugEn &) 9 o 5 S € elg 34 72 T, oel 9 w18 i)
T2 g2, Bt 4N aEHs Todl o Ul 93 gu Y, oS FE1 8, 9= U a1 v i o) 6 9% e A
R | A ] (e W e e g o ) A A6 i 7 a8l A TR e g #E 1w g
a1? et 1 gearge fopan en? 41 &1 e A, and Sy |iE! @) a1 |1 wie iRy, A ug ge
TN 5 2= =T fue &1 ¥ gz ey 5 w21 Rean? e el < %7 gEe e 3 7E)
frm? 3 w9d €1 g o Tred 2 5 R guN @1 gaEe €1 781 a%d) Y] T8 W 99 o o
Bl

SURI AT S i9 I8 ®a| (b ONGC o 309 [T ARG 1 2l 78 1 &e1 % de1 o1 anlia Ry
T2t <1 o1 w8 2, St w1 enfie w2 B fm o var 21 e B9 S e @ 2 ol R I Sl
I 2, WU §ol B Wl R 2, 9 9% A% ge 8], 4% % 7] 81, BN 46 2,
FReE 9% 21, 391 9% 21, sfvue 3 21, 2fene alowdls 9% 21, AR 9% alfw o &),
e 3% offh 2ean 21, 399 W Reell 1 50,000 RIS 2, TRl @1 15,000 FRIS &, T &1 10,000
FRIE &, el %1 8,000 BNIS 2, R 1 5,000 TR 21 7Y O/ [/ & 21 gaiod TR =a 9
AN 2| 1 YT S TTesY Flef] ST o1 SuTe] dadv 9aeTl)

AT & AR H ..(aET)..
2 Tl FIT9 S T AT 1 ] . (HILT)..
AT OE : Tl of, T ggTarE) Ay o1 ey =

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rudy, please don't interrupt.

...(Interruptions ). ..

7 Tl T : N1, TGS & A H O] ol TRyl A 91 e § P TRATgST Y U
AISe-UIR AT ANy 13 S TS Ugel g9, S a1 gall, @ @R g4 1 T8l g9 afl% [h<1 o &
AT B1 72 2| TETels &1 S HeM 21 98] 2, S o) A1 el o ¥81 £ 1 Thei Y &,
WIZaE Bleal & foly 1 TRPIN ¥ UHily B &l 3T AR GHRITY, 24 91 3R AT & ol JorRid
TRBN ] SEIEe TR AT THATYS o1 F8cal 1 =2 ST £7 oA17 JauISe A 1o 6 THairgst
1 1 2T]| ATEE S ORTE B, ifeh TS 1 TR ¥ Sawige Wad 9819 5 & SHiag &9 W -HIh
it e T W R, TR S ey #) wlg fede Tal 2 A S e % wews 9 e
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& HE HAlT U A EH9 & (b UHaTRS & N A Ud dTge UIE Hdblet 3R wad wHe Sl 091 & 15
SR eI H Wi & SRy ol 95 vageel! 7T eifve S 2, e St & ae
AT 21 V8 27 9] U8 Wd §U <9 b @ N1 1 g F1eyl AT e o & [ AN H!
AT T & UNIEH ST ATd Hd I S I8 B 901 /1 4 @ S 91iey 6 - S e
ST VET 2 SR 0 SeTen] TR el V8T 81 Rith 917 &R qrEeTE ] og & fo S Yol @1 W6 59
@21 2, g 1 Sfyd 781 21 gud Ael § I w9903 o iy

S gASR G : T2 AT 954 TR AR T 11 2 725 F81 IR FeTa1 S 92T 21 379 T SHeh]
B T ] E .(EEM)... [ S8 H U1 US B U 2, S8l 0% SHI §o1 g © 1 319 el
A UY  TRT &, A 1 30 916 & HIE B L (SEET).

STHWRAE (1. T3, PRET) =, &9 Afeg, dfan . (&eEm). .
B I W : I N S, TE 5] T el & 7 SRR A ().

=N geER 991 : (5= o e 27 . (@EET). . OV @ ASY SaeHe Bl S B gall
2, 98 HRT & oy AR @21 a1 gerl B

IUEHREgE (1. TS, FRI : =i, 33T, 3G ..(FTHM). . Please addrees the Cralr.
=Y Trofla ¥rg - 2T L I AT Selle wee SR A

R <@ fow 9 R W 9aE 8 BB IR § odvEw el M =
T8 W SRS 2 Th S HellE gR BRI S TR @ Ve B 1, At S g off 1R 6 3 2,
ERT T ST AR ¥ @ 2N, 9Tl ST Wied iR @R v g, AR g2 S AR o v g,
sepTe] RS ATeel S TR R R 21, &6 HETel DT O TR &Y 98 A1, 9 T WS SR @Y
R ER 3R T Sioaer i oft 91 @Y v 2 W 9 e 7 e A e & us vee e - re A
39 @M1 b1 Aol TRy, 78T wEe el |

3 91 4 gig B 8| HeU gig Sl bR B9 950 (a1 2| 89 w9y 9 gig IR @R
TRHN ¥ AU 7% 98 & 06 SH®] oo A1 Sl 980 eI &, 379 oS 950 T 81 5o 28
UR gl FIeE W O ] ST =R U e HEA 93T Ty, o [ S, S w9
A% &, S| WEd el Ukl U8 B P UNBIR AR WST UNBRI gRT Hel o) 81 U 2] Il
TRBR AT RAT T @12, SR & & M1 ety BIH B 94 38 B, Rl Tiesrd ! &1 &
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Fs WHR S 2R & 76 U0 WHRI S g # 261 8, A 7 AWl @ &) 9w 8, ©
RPN & 5l 4 & 135 16 AT 1 o1 2 T1 fepeichl Seq1ae Wel =2 &1 UTelll SHlely dee 3iR ey
THeTB, Th-50% UX BICTh el &9h 78, Th-58N b Naah - Fa s ®ek T8 41, Th-5uN &
RAeIs ATl - T el et BRep e, dieth Helaeldhy 4 THed B 8 Y, Tl SUU 3
AT HTTr 2

UifHAfEhel gy 59 A RIaiTh BN &7 o U7 19 89N RIah BN &Y o, S0 BH
TEY T AT 2, Ttk AN FT S &8 5, T8 Y B ANEy| TEH o I TR £ AR S0
FPRIFRU U8 Q-1 U5 U URI AR &% o 2, Aderd g8 WY IS gl o] ReR] 2l
IR AT ehe I o1 g 5 SR 9gele R 2 WRE £ afR gART gilldenr aTeeye a1
So1E R 0.6 TRUET FTETA ST 82 VB S, 1 1.2 WP &1 U8 139 5¥ U 92 Va1 2, S0l
a1 RE] § 16 U8 WRI-TH, 918 B15 41 U¥PR A1, pal [T 21 arell & 13 9 i =8
Al ST Ugiel &) ot 3091E 21 8 39 21 We-119 3 91 S ST S 0S5 99 IR
ATIT T ST 2 71 T2 FToTR A B a1 92 ol | 2 06 S0y W o] 92 | [efel | 21 &Tel: 3
0 1 HH TR & (37 BH T8 Had S Je9| 79 qal] Heeqy] ®ed I8 & (6 @Wisedw o
TS WY AR 1 Wiedy oS &, 98 [SHia &4 eld] ST X8| o] 8% 11d 98 V&l &, 8¢ ¥eY 93
V21 2 &} Y a1 98 V8 2| TUF] A 1o7 0% 2 135 Tfiepeey of € & FH 8 9 921 21 B I
ST & o Ve we Saod B T Se I ee e o oy waa Tiieedy e 2T v 8l
RTS41 ¥ U 984 Yo a¢ &, o] CLU Jiell ST &, Aaeld change of Land Use. 381 @71 & 36
9 TN Tl oY oRE O I oAy o TR I BIS B A ANy, T Timeny ofs a9
A1 3 Dl H 27 e IvE oS 21 Ugel, weiid T S & wm d, v O o i i e
T of), 92 ofF U 72, £ 77 12 ] FEl w5 anad % £ T TN U8 Sl 27 IReE 9 ol g, =
T IV Ao BT o0 ofR S ofE U¥ IF ONE &1 a1l TRET ® o aw e vE o
bR oS 1 g9 & (Y DI A TEY, Al SART S @RlT=-30eT &, 98 AR 7 gedl
Y| gE AT ] Hehel] 2 W19 29 B ¥ BT 39 B OF & TN Sl G2Ad B, YR O 9VEN, J
=72 o M1 O 1 21, Werd 2187 29 99 Giiedy oie $1 99 & oY 315 SN &eH 93|
& TR 20 0% | hE1 e T T &, TIRe 2R e S et e el
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T, H % 919 3l e, <1 A g e wE) o oTad wied o) ol 2 ok 9 9ud
AR H 1 ! g ores] BEl @ 98 90 I U 38 © 5 e B 9um & 1 a1 S, e ge
FFSTHE Bl U AT < HeTle I S H 6 W 7 o qTied] IS 1 S &N wa H BmE s ¢ 0
forel] @ avaTg g &, O Wi % U R A 59Nl @ @ 99ig 81 98T 21 36 YR &R
Elec el 721 2, # Ry qiieaT el 21 a7 &9 X1 &) 'R 1A S Wi 74ia 2 2, 3 3ww! 4 4
&1 Y VB § Uel A ] e @I 8F TIied] & SNG daig R ¥e | 6 AFe H IS U ooy
AR SRS TR 1 &l g1 oAl & 1p B4 50 IR $9--3 Ua aieyl § 798 78| dadl (% 57
TR TN o771 §1 ST U7 IS e lel Toe A1) WY, Sk 24 dishes 1 Halel B T2 Th
g el ol A e o URIE Wodl @ IR BT SN B gol Wbl 21 W P RPN P
W T, 17 @ Faare ] I <7 Wbl (...

=it g waw B2t SR s T @ BT o7, o).

7 YTl S ST, N9 SHH 1 U A A T2 SRS 6 a7 e 2l 98 U W H e 2
S I TRBRI & SR BN 26 8 Wi A1Ey fF @ #19eE T 8l (). .

o Tet T WEE U1 BLL(EH)... SRl AHE) N §EN 8, g8l Ul ol
S, ... (I ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rudyji, please. Lst it be raised.
-..(nterruptions ). That ig his view. Why do you abject? ... (nterruptions ...

I TTTia O ST T A 97 2, TE T2 (AT,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ... (Interruotions)...
A TSR GoT: SO UETAR T, . (FFI)....

7Y Ioe T YT Yol A ATTR 1 R AT 22, (T,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Na, please. Why do you object? That I hig

view. ...(Interryotions)... Please take your seats. ... (Interriptions ...

I F: o1 HiNET Al S T2 5 ..(aEH).. 89 FFRER 918 8] 6 WRPR B Iaw
TEE N &R 5 ...(a=T)...
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A FEAdR GoF: 37 g, (ST, ..

THE VICE-CHAIRMAN (PROF. P.J. KURIENY: No, Please, That i his view. Please don't
distrupt. ...(Interruptions)...

! TR GoF: T AT BRY, AT SR G, Aol F S .. (ST, I TN 6T <1
ATOT 2, S AR W AT ST6E &1, (T ..... T 2750 9T o119 3 T8 2. (ST

STaarE o7 fiS PRI o dfSu...(EdT).. AW el T fEd R
E7...(HTE)...

%ﬂ?‘lﬁf’ﬁ?ﬁ: QTEQ% ST+ arge arfyroy judicial accountability HIITFE ﬁﬁjudiciary
T accountability #17 fix T ST BT H SHDT W #R1 5 H THR U AR FR1 g 1 Seal
) wies! e @ anfe, w1 e & wrle 9gd favre a1 21 fege & s A vl 78
FET G 1 1 U & 18 Ueh SR YU BIE o &1 Sved & Nl AR o Bl HE
AT o ST e F 9% F1 99 21 R 90 T 6 Reers ®1E o 2 T, e
Sietie % g, 1 WTEE & Seral Sud] Blg 2] GER Webell, Rt capital punishment WUl &
T mercy peliion & TEd &, T10HT BUS & W, AodE O € & Ad] BT STE T8 941
Febelll T4 &1 former Chief Justice of India TR AR &4 2, o1 T2 954 RV AR RIam @1 a1 21
TS THT, AT T U 1 G o W81 81 U8 I el T R o g w21 et
0 4 S SIER AR a7 W8 . R T¥E U recruitment 81 W21 © 3l U SHIENT BT W &, 30
collegium system T TR H SHTAR &1 141 75 SH SAER ME-1dieTars 21 59 &0 o o 2,
A BAN oY o1 £, §6 98 & AR oF 38 ©f U8 86 78] 819 ¥ &, oviel a6 dHe &Y 9 B
IRecH * 1 U8 e & I STEEIE 2E FIE 98 M1 2l [z & rot, Swa - g1ef| ©H THMH 218 HIgd
& SToTe o g 4 919 81 V8] | T8 U 48 TR IR Rl BT AHeA 21 .(F0gH). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no. Shuklaji, don't mention the rames

of judges, please.

S I a T B9 STolo] 121 T 1E Y ¥E B, T2 T4 2. (THE)....

* Not recorded.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can speak generally. Don't bring the

rames.

7 Tofla g TR, T8 unenimity 21 SUTHT 89 Al 4 U8 Sl Judicial Accountability Bil 2, 98
ISERIESEERER) GTW@?COHegium system YUY review gﬁﬂfﬁ,ﬂéwﬁa@aﬁwgﬁﬂ@?
RGBT T TR T BT AT

e a1d Hafared & 9 A B2l 7 Sy awel § g S A A s e N o sra 2 fF
T O TS 2, S9 UV (61 Ve W P O ST+ 220 AN UEms = 78 ®El & 5 96
Rt G 1 STt o0 S Sles 72l 2, d 8HRN &0 o N1 21 319 12 W19+ &, o) ere T ard 2
P | I WG ¥ I, i g6 9% HIg ) e ARy, i S wet odian H gan 2, S us
TE 9 T AR B UH UE T 6 Beral 21 B HEE &1 T 98 eue e 9297 1 9 U
situation = 921 HY & 125 Fed T owg ¥ 9 Wi 578 o9 I 136 S9! Fael] 3gd &% of 89 UH &
g W A o] T 9 FHA H U9 P G560 Geichal Y BIH o BN [ Bal B2 Sb1
SOTUN 1 R of AN ST BT 7 S8 ol TaIlerg] o) el U 26 U9 [l 6 9 e &,
T SH W] ] W 2 Woal 2l ARG 99 99 99, 39 % SN 08 9 2l

=TT e 71 W 979 coalition 1 oY TG T ATT SUE] T BAN HUY 16T 2R ) R
T S UR B6e TR O =1 T T U o o 5 ud iR, S At O
permanently T gt & %Kf g &9 1 RN ol Coalition & 99 & amdel 9d1 & Q“Hﬁ Eﬁﬁ
T aTear w21 & #Y coalition Govt. TeTET 2 2R 21 9 cealition Govt. TS ¥ &l SHE T 10
ATIET WY o= TE O 9o ¥ oW gAEw! 6 uel 21 9 911 31 S W B8 He Al © h anad
ST A Y U HFRER & 9 21 araw g vl € ofik ong =red gy HT eus] el o 01 s
= T2 SO £ 7 99 9T % B 5 61 RRr 59 I8 2 A1 T 9] Y U 9] SRNETE o
AT 21 3 TN &7 Fae Vo= &Y B9 BY AeM o 9l 91 3796 | 78 W ue B & geree T dh
& AN TR 98 9 79 -219= #I3g1 61 981 R Rard 91 &R B AR &) 98 79+ & ad 51 8
AR T A D HE A &, D d G 2, T SR 9e 3R ang 1 S ofg o) @ifepe,
TR SR SR 9% A9 SR 39 Y ST, U8 die 8] 8l AHN] R el e @, @ifes arge
g 31 o EAN S A 7 gaf 21| Ryt were#Ell & IR 2Hel] SRl A1 FSTe & S Sl Al
&1 Caalition Govt. # i1 7% ¥ €171 2, T2 3] Ag9d 2, AT e 2, 3 91 e & ST
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T & ... A a9 e o wel H e vel g [ oy oY Ay o) amge) Wl aeigRa off
SHIHY EAN R AR 3R AT S $R ¥ 2, 98 Sie-01 1| Hderd I8 [ "SHN e a1 -y
Fgdl AR AT g T9-717 A1l AT T2l Tore] 51 59 A9 H 24 T I8 J1ey 1% <1
HHET A el 9w gan 4 9 8 ug se =) TRy, Jfe St wed B e
T ey B R e F e NI aiRe Tre eyt I, SR wEd R A Te U T %
o e el Rerd ow 21 ef n e WE 1?86 Ug =E) Sl 9igd| 85 & TR ARY T
S &, b wiis] WTed eTaR il #5732 i deait & R g2 & 915 Swiv oflg &
FEYSTE @0 T 1 codlitions BT 2, SH 1 WHEIEY Tofl ATEY 2N TN T ¥ 8 AN & 8 H
EEICRIEIEN

IR 7 # R w3 <1 4 g e i ARf-giem o R ey 2, wit A e wen
# 21 opticnal subject & B H RIS &1 ST6T 3@ S S BIle Thed & U1 HIZAE ey &, 9
U g B, AT ST TaIE P hed £, 951 B3 wa § a5l & SN 5@l SR 2l $Wh
THRU] ] H T 9% inferiority complex T2 2, S 214 HIE ¥Ed 1 2 & 3 Fefl s ofeses spar
& gz ITel 9eO1 T e FE T BY O] §9 HRYl I S5 S0 T 6 ANNE I9E6 I8 o 8l T2
U T 2, R 9o S N S ST Uad 8, Sl HY1 U8 J1 £ 6 390 o B8 BTN
e Sa ATMEY A% G 1 FRIRE! B1 Hep] o =Y THAT T8 950 STon] & 6 TEHe 5
WWTﬁoptioma\ subject & BT § SRS TS WY, T2 T1 16 ol 34 9esl & ol & w1 ot
farr 3eg=1 =ree o, 4 SR IR Bl 2

T A9 U IS WG B FHRIA B] F AF G U FER ] W e 1 AR
T & o BT £ 5 98l TN Amdd B TR 98 2 2 3T monerchies % Raew T8 dfN-fY ofiw
el T Y 92 @ B I STt AEET S S e Ao # s R TR 2 el
AR & A & 1] ATa &1 9e 7N 3l off 7.9, a1y B S fihard ang & - Tinderbox.
Tg ol Aewieas] & R Us & 8, I8 g9 (3 a1 ©1 a1a 21 89 T =7ed 2 o s Je it
IR &9 T T8, g9 92 & SANT % 4T 210 9oy WREHR &1 36 AWer 09 4 0 =1
ElIEN
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g1 BTg T O I 19 IS GAI el & TR AR I Ay Heig T & i 9w
Y G¥IdTE WD B Yaf el )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned for lunch for ane hour.
The House then adjourned for lunch at twenty-two minutes past one of the clock.
The House re-assembled at twenty-three minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

o PR (e veen): A egaEdf o, gl wEie @1 afm w3eR
1 ST G TN o AT W A9 52N 21 2l T STAI I % FES w1 G @ v 2,
SUATEITT 1 ANBR & We | 1 B hadl gUH HIE B HE AR Aeaqll 8 [ o # NER &
SRR BV &, i1 PTH WIRH PR &1 AT S 9918 &, 101 6 BB GIPR P B &l a8 aui
£ Sl ANEBIR, BY g BRe] Bl SRR 10 &g BRIS $TA] §e - WRPN B &7 T, SHY WP -
Fo A1 B E1 27, Sl TaY Ayl U Sl A 8, TR T Sl 9% & EE &, 99
T & e H g SNHN H BIS ZTIE | AT e | e S 2

AT S HEE, TR, TR AT FR ¥ 9201 @, ST0wars, ARIERE 9 75 & 3R ye /@R
A1 R B AEEN] @) TRE T I PG W GRS B @1 21 T ARl BT m1- 3R gud
186 & - A1 A1 g @1 gR1 s & SR 1 21 feped ] T @l AT g ey # et il 21 4 i
TS 2 - T2 FETE 2, R, 9N Y ANEGaS £ - 6 2I-2Ter BRU 26 & ol
JeT w9 ¥ W 91 SRV RIS 9 B e, yeER 2 aeEr B o e 5 g g
TR FHEedl @1 US1 FRa) Bl 59 YRR 9241 £, T9 $9 AN & 2RI H TR B S 1R
B 2 G158 AN T 21 S 2l RO SRR 939 8, S0 51 #eE @] 5, 9ol 51 TRE!
TgaT & Wit gedt & 91 T 3w ek & Fia § favmar 9gd) & o 519 e ol ek & I &
oA ge<di £ 1 e Y gea B, onTwas ot w291 B, TR 4 92ar 81 7 9 A
interconnected 21 9 THSTAT & 16 371 WX T W13 1 578 WTWI -1 ST bl HaHed, T ER B
FETE|

HETE, TISH AR = Wb Yaade gd 9171 96 Y9 &1 aTeidarg o aear & av d 78!
[Eiacks] gﬁwaﬁ‘ﬁmzﬁ‘?w R @l ?J—S‘\Tﬁﬁﬁlﬂ(%\', Transparency International B R &7
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AT gl e 21 g3l a1 1 W oA1S I & 7 Tgel He T T Sl <1 g [50 &Bl H3 96 99 &1
fam 2 g A @1 SEd WHY id #9 3UH $U e U9 o) §Y d9gd @il g21 A9 9al 1B
"I, SHFETRT, TN @ ° $ER FE 6 U ARG T B W e 51 U5 Uhad o
% # WRPN B TS 5, URBN gdls Bl el (- 441 Al o6 181 0 919 97 Al 9
RN S TREBR - AT Tk T 99 q1 6 IR A 71 Bl B AR = B Bl o WEN B
performance reportﬂ’?wﬁﬁ?ﬂ?ﬂ, WWQﬁprogress report ﬂ%wwﬁsmﬁ, a9 &+ foyefg
T 2 27 T & TG <1 <11 § WREPIR b1 FgaTs Batll A1R 7 1 UReBIR <1 J6Tg S771| U =
e RO 2] 1996 WAl TR W6 TR AT G191 47 S A3 71 20 RATE &1, &A% 557
RIETRel @1 37Tt Tep S W RAETReIT &1 SAR] a1 51 7701 § S e T, AR 1966 BT S
RTTRET T &1 TR O, SRR W o, R 11 E1971 91 A1 91 a2l 9 2161, Wl 959 T2

ORI, WEMOE QU SR 5 2006 H a1 01 94+ 16 Ryl 1, @l ane 9% o9
OIS @1 ¥ oRE W A 78] [f6g] 91 81 99 TR B 9] Ua] 58 11963 H Wi S 6
3T fEpan 1 = <1 RO FY, 99 RO B T RIERE 61 o 9% |F T8 ] @)
RIS # SIIRIENERT 9 2] g2 7R d1ev BHe] a1l 1993 H 96 BHE | 61 954 dledl AR ares]
RIS a2, ifep1 50 RUIE U= afTef e W q¥ 1 31 38l 21 (ool IR1| Helad, TF AR a1 #¥
I A AT 2| YRR U B A A RTINS transactions ¥ BT 21 g5 €T 6HTH
YRTER &1 G 5! =S &1, T &1 @die= # &7 Y81 2 YRR + 261 B alR 1988 § 974
Transaction Prohibition Act IR G311l @ife 981 A€ oX1 2 (% Mol 23 Wl 4 Yo a1 41 54 gae
1 BTN 2T B 91| S5 T IRT AFBR] 2, T TEe 5 AT Gt 23 Wel H &S aF T8 a4l
IR A TeTd g o H AR 2 WRPR 4 ffen 9ol Al vae &+, 23 Wid 81 Y, U6 aR 41
SEIHE T2 g1, S e et 1721 g Q| F] PR 2, T AEER FR A B ah = bl
EANKICARS GV

gl a9 L1, & @I & Hale 8, Y003 S8 B9 61 91d S HaTel 8, ol HH1eH o
®E AR TR B, YA SIS A B, &A1 T WLALATE. & Wl 81 offg, e WLatae,
@1 a1 goIdT €1 %81 8, U8 Hen &) aaegdhal =21 = WAL $1 0w @) fea A1 e
S YH] 2, TE HI S Bl B A 5| 2| ANGAN, T Teld o B R B el B B
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I % TN ATS| @ DAL - DEl, YHH DI 1 BT, olih] TIBR + §9 Gad A A A 164
SEBIR @ Bls BIUAIE] 8] 11 Ueh 981 5xT+1] B a1, 2002 H HHE IR Qe T g3, [ofeh! Seed
2 PICATZSIS 1 R, HETS 7 a6 S| [ BRI, 2002 7 Competition Act T g1, ST AT
e T qRTIRE W AN 2] g3 2 3fiY Uep AR 91 2 % <19 <IN 5o &, ewTs g3 & 11 549 gae
T AR AT D1 ANCHETE 21 a1 # FHE F 5 T8 Wad B qgH 21 B )] Tee 9
a1 3R TRER < IR Uae B AT 9% ANCEE T8 (631 PT SUH| GRS, [ & ARl 51
LT NS U, T8 AT I |1 AT e g% 5l YIS YR AN B 115G TN U6 @9 © [ g9
Teren A wveR fhae R 2, 29 fren # wveR fpa= o #ee 2

TR SATBTTe de, Tl d5et WeTHi+ie JuIR AR 1968 ¥ SUH! RIERE &1 068 H
AP foEde el AR WHE # U 2o, 8 A% 4T g2, 8 9% oW gaAl, 45 WA Bl G, Tl
AT AR TR W e b (U 45 T d15 41 3T TN 781 S 1ehl 3I¥ 6] 3R 8 7
FET S, Y1 B U ik A 9gd =El 21V 8, AT ¥ 5 Wiel Tgel YRR B P e,
TP TSR IR B AR, U N8 TRIE GIQ b (921 961 H Seb WIe | 1 I &N TR 159
qE &1 WiPR a1 AT Y U oRg SHeie $Iul dul U 377, WH S8 ¥ Gady, I8 781 9ol
TUB] 34 BOIR BRIS BIY Bl ST AG] B b1 A1eH [GT1 71| lfes=t S0 a15 <19 9| g5 (% I8
O S AR E, 59 9% % PE 98-S w1 Bl 21 H I S Bl T e ofd, AEARH A
2, 991 g 8, 99 U8 uell ol 2 13 T W Sue 7E) € §9 98 -9% Al &1 8, | Al I -S%
& oo 1) OrE Wi 211G, U @ & Rl s aaienn 2, #1E wrarg 9 8l e 9w
RIAT ST TRYIE @1 A a1, RRERT 58, R S 21 7180 5 ¥R 727 o 9RE) 61
TP ST V& B b ol BTE BIE H U e o] 4€ 1| Ul iper o1 3 &1 5479 4 anahe, dvdl
FET B AREY B1E BIE 1 g fowqofl @1 o5 o7 YRepR SHE] ST ¥ el & o TR 2 E Al
BN GHY 1 9415 8501 7 981 21 U2 B8 BN UNER B S9F 3751 61 G B 591 791 # I8
PE dIedl g 1 AMUen] RETE 81 36 RePe b 915 A9 H3A1 WE 71301 &, $9 U% B 4=
EA? T B BF & A8 A, AT B 21 hA1 2 BARI AN 6] BIS Mg s o3 B
T, UF Ude T 21 SH e 46 Td Wil G o Y 81 3T B1E HrfaTe! TE v w8 §| AN
Tz £ % Sk 9 &1 U1 SR 21 2 A1 AN Bl 5, T2 0a Qe AT 9678 o+ & ol H81
T IR T RS T T 8 -
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"ggl e, agl AN, HEH B, N ausl &,
ST 12 w2 21 26 7 gl Akt 21"

T8 SBl qaee 2, 981 34 910 UY 1S (93T 8] 8 3T 64 HIe & A18 9IRe & | glere] 9] 87
291 P O¥ Igd] 27 ZIOINY] ST % YATe® ST & HETHNE G211 H 375l YR 61 A 2
TARCS 19 F1 e AR @1 RUE 6 T g1 3 T T® @ SR & g™ 3 7=
&1 o -arT afTaaetes diepT = o & 12 1992 ¥ 2009 96 73 9Rd BRI $9 & HIeTel 4R A g4
21 9o 9% 51 e RUTS @ FENEe 30 BAR BRI8 90 Wi a9 el WR I8 9Re § Reed & st
2. Ao 21 glin 31 gR1 g us w9 $9E) & gifee vies fefg e Rives | R
301 77T &, SOH ¥ A ISR H Te] STl 5| AT Y &1 HEHN] 61 Ve gR | avd deER
92 Y21 2| Blefd 301 87 T THY 21, S8 591 & WRIE R SR 56 Sl B e J Uh
HAT IR 10 SR $YY o D1 AR &1, o I7ep] HiFHS o [Fhlell 797 21 3R ofF I8 1eld & 15
TN 1 &g R 1€ T 1 Tl el dTel 73l 1 5% GaNT T H3 1 g-141| TBed B oAb F5
T Hive o Y 16 e 98 fofeTe oiet § 21 oK g feTe S H &, 91979 RY 72 8, 3R
ST 2 TR d1 AT 31 98 T2 B, AR A151 98 57 ol A 2, 91 498 & FRY 2, S &
DR B AW a1 S ST 1] [ S| Hail g1eR 3@ 3 1610 U FE] garl, o1
Rael <1 SrAaE] 25 2, 99 BIUaE] @ SHiec o 79 o) J 98 He-l 9=l &, [ g=Er o
X 3T B 3T Whgell B a1 21 72 yemER 7eE 9l we B, vE W ger v 21 ge
R FETE T BRI AT TEere off W2 21 HHawE SR Aldears 1 g2 3 I8 957 981 PR 2
T T BT T2 1 7TE B, S 12 Tl el = e 25

"z R ¥ 9 A s, wi e H g,
et T 1 SEET W R g e e

U T HEFN] B TNE GER Fell 2| YRR b RaEE $8 bR W B A 59
AT HE T TR T AT 2 T AAI 1 TSR g€ 2] 55l Bl 971 @] 5 TEA TR
gfere # e T ST B T, TeuE BHIE 16 TR RNk & BT 21 H, dlel 97, fIemew
e $5T 1 FRIT T W DI W Y FIel 97 Y AT BT AR AR B S 747 2| ST
BT 2T T 87 379 U e ¥& & (% oW1 B 0T T § 3N d T, B 21 4, anftardt o
I B 7Y, TH S DI FY AN S I8 ol 300 I BYIe $UIT geh el T A gen w2
AR F SHE T 2ol SR B 29 T W T #Y €8 B (.

ot wefior IS VR, .. (EFEH). .
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2 U VTSTTe i, Wl 7| 5 396§ Te 1 HiwT el 99 91 1)

7} STTIT PR S8 ATT T2l IR 35 51, 1 o= 92 e T2 1 Y el gor 2, i
¥ 331 4 SHd @l 81 981 21 aeReig siswe ) < i @12 # 19 8, gF $1E A g ve &)
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Mations Corvention against Corruption iz one of the main international instruments regulating the
return of illicit asset. Switzerland has participated actively in the drafting and the strengthening aof thig
Corvention which it ratified in 2009." T8 2009 3 891 SHH ratify Y 527 TR 59 9199 H&1 T
%’, "The effectiveness of international cooperation depends ultimately on the political will and on the
determination with which national authorities take action. With regard to illicit assets, in September,
2010, the Swigs Parliament approved & law further facilitating the returm of assets to the people of the
country.” F=H ¥ Convention Y¥ sign 1 fnr, ratify AT fepa| ?\TLF Al B2 e+ e
1 B FG1, e GRS S b1 Sv7ch 521 b qeb 1 U AT o1 TR B1 1Y) Zo] SH R
& gesiveie | [5T0@T vested interest & 15 T8 01 &4l a19¥ 7 W11, I8 Naevwiels e honest &1

"\With regard to illicit assets, in September, 2010 the Swiss Parliament approved & law further

facilitating the return of assets to the peaople of the country from which assets have been siphoned
off. As this example tends to show the effectiveress of the fight against the misappropriation of

assets depends on the specific measures envisaged by national Parliaments.”

m Uch (ﬁ? EIGRCEEI ?5\', "Switzerland has promoted initiatives such as the Stolen Assets
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MR. DEPUTY GHAIRMAN: Shrimati Yasanthi Stanley. She is to speak in Tamil.
SHRIMATI VASANTHI STANLEY (Tamil Nadu) :* Hon'ble Deputy Chairman Sir,

‘Ol my prosperous Tamil! | salute you. You are my Iife; You are honey to me. | dedicate my life
and breath to you. If you wane, my life will also detericrate, if you reach a high position, the

benefits will be showered on me also.'

| =alute our Tamil Goddess. | salute our revered leader, Dr. Kalaigrar. | express my sincere
tharks to our party, Dravida Munnetra Kazhagam (DMK and to the House for giving me the
opportunity to express my views on this Motion of Thanks on the President's Address, if | remember
correctly, | would like to state that our founder leader and the great learned man Peraringar Anna also
had given his maiden speech on a Motion of Thanks on the President's Address. This is a very good

opportunity for me to speak on such an important Motion of Thanks on the President's Address.

Hon'ble Member spoke in Tamil.
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Sir, | am really tharnkful to you for providing me this opportunity. Those who are very well-
versed with the Constitution of India know very well that the President's Address Is the address of the
Government. The Government is speaking through the President. The President’s Address lists out
the achisvements of the Government. It mentions what has been achieved by the Government so far.
It alsc mentions what the Government is going to do in future. On behalf of this House, | would like to

express my sincere thanks to Her Excellency the President of India for delivering a wonderful speech.

Firat, as per the convention of delivering cbituary references, the President of India expressed
her deep concern for those who had lost their life in the natural calamity that struck Ladakh. We also
express our deep sorrow Tor the people who had lost their life in that natural calamity. But, | would
like to quote a few lines from the President's speech delivered last vear. | quote paragraph number

sixty five of the President's Address delivered on 22rd February, 2010.

Following the elections in Sri Lanka, we will continue to work with the Gavernment to enhance
our partnership. India will contribute to the humanitarian and rehabilitation effarts for the Tamil

minority and long term re-conatruction in conflict-affected areas.

There is a saying in Tamil which states, Those whao have faith will never be abandoned. This is
the axiom of four sariptures’. But the assurance given to protect the Sri Lankan Tamils was not
fulfilled. Rupees one thousand crore were given by India as assistance for the rehabilitation of Tamils.
However, the Tamils in Sri Lanka have not been rehabilitated campletely. In addition to their distress,
the Sri Lankan Government ig extending ite tyrannical hand ta tightly strangle the necks of Tamil Nadu

fishermen. This kind of treatment adds fuel to the fire.

Siry | do not want to go to the agreement af 1977, In 2008, a joint statement was issued at New
Delhi by India and Sri Lanka. In that statement, the Sri Larkan Government =said that the Indian
fishermen wha crogs the India-3ri Lanka maritime border would be sent back to India safely. But, on
the contrary, the 3ri Lankan Government attacks and kille our fishermen regularly if they cross the
maritime barder. We have raised this issue many times. This kind of situation does not happen in any
part of the world. We have spoken many times for their welfare. Our leader, on behalf of the

Gavernment of Tamil Nadu, has written many letters to the Union Government. ... (Inferruotions )...
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SHRI RAJINY PRATAP RUDY: The Home Minister and the Gavernment. ... (Interruotions ... \We
are &l hearing ...(ntarruptions )... \We are all hearing what she speaks. ...(Interruyotions)... e all
know . ...(nterruptions )., | understand. ...(nterruptions ... The fishermen's issue is a very
pertinent issue. | am listening to you. | want to know whether your senior Minigter ig listening to you.

. (Interruptions ...

SHRIMATI VASANTHI STANLEY: You please ligten to the rest of my speech also.

. (Interruptions ...
MR. DEPUTY CHAIRMAN: You are wasting your time. ... (Inferuptions ...

SHRIMATI VASANTHI STANLEY: No. | am not condemning that issue. ...(nterruptions ...
You please listen to my speech. ... Inferruptions)... We have canstantly raised our voices for the
welfare of our fishermen. Qur Chief Minister i writing regularly to the Government of India. The Union
Government also took many steps immediately. Mra. Nirupama Rao, the Foreign Secretary of India
was sent to Sri Lanka as a result of which one hundred and three Indian fishermen were released
from Sri Lankan prisan. We do not deny this fact. But | would like to express with grief that it is our
duty to record in this Houge that the 3ri Lanka is till continuing ite attacks in spite of all our efforts. |

would like to quote a song from a Tamil film:
"They go one day and return same other day,
Each day is distressful in thair life, in search of their livelihood.
They risk their life to satisfy their one-inch size stomach
Thelr life is easily taken for granted by others.”

Tamil Nadu fishermen are risking their life for earning thelr livelihood. They should not become
targets of any kind of aftacks in future. The Sri Lankan Government have to be warned strictly not to
invalve in further attacks against our fishermen. The Union Government have to take many steps

accordingly.

MNext, | would like to speak about the Commanwealth Games. The oppasition parties are not
enemies. S0 many obstacles were placed in the path of the conduct of Commonwealth Games.
Infrastructure is criticized. 3o many charges of carruption were levelled by many. But our Prime

Minister, Dr. Manmohan Singh said that Caessar should be above suspicion. He was prepared to take
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action against Mr. Kalmadi after the conduct of the Games because that was not the time 1o take
action against cormuption. That wasg the time to prove our capabllity in the intermational arera.
Therefore, he gave a call to be united in the conduct of the Commonwealth Games. As per his

guidance, the Games were conducted remarkably .

Cur gportspersons proved their mettle in these Games, by cbtaining second position in the
medals' tally. Earlier, India used to score an average of only forty medals in sports events. But, now
Ihdia has proved its capability in the gports arena by winning 164 medals in Commonwealth Games,
that is, Indig won 101 gold medals, 27 silver medals and 34 bronze medals. Now India can feel proud
in the world arena that we can organize even Clympic Games in Inda. The conduct of

Commonwealth Games hag proved this paint.

Next, | would like to speak about the passing of Women's Reservation Blll, it is always
dangerous to cross half of the well, On behalf of women, | would like to raige a few points with regard
to the passing of the Women's Reservation Bill. In Rajya Sabha, Women's Reservation Bill was
passed in the face of so many cbstacles. But the Bill is pending in Lok Sabha. Appropriate steps
need to be taken to paszs the Bill in the Lok Sabha alzo. | would like to guote a few lines fram ane of
my poems. "Palitics is not the property of men's pockets to smell in thirties and threes; Not only 33,
© woman, U can reach even cent percent if u try.” This is my poem. But the reality is different.
Politics has become a business 'of the men, by the men and for the men'. Polices is in the hands of
men only. Many chstacles are placed repeatedly to prevent the passing of the Women's Reservation
Bill. | would like to humbly entreat each political leader for the passage of this Bill. We have becaome
Members of Parliament without these reservations. More and more women have to take part in

palitics . Therefore, | request you to pass Women's Reservation Bill in Lok Sabha also.

Next, | would like to speak about the price rise of esgential commodities. Due to increase in
the prices of essential commodities, the poor are suffering a lot. We would also like to share our
concern for their migery. In Tamil Nadu, the State Government purchased palm ail, rice, dhal and
sugar from the open market at higher rates. Mare than 4,000 crores of rupees have been spent by
the Tamil Nadu Government for such purchase and then supply the essential commodities and to

distribute them through public distribution shaps at a subsidised rate.
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India has progressed due to Green Revolution. India cccupies the firet position In the waorld in
production of rice, wheat and milk. At this juncture, it has to be accepted that the prices of essential
commodities are also increasing. But at the same time, we also have to appreciate the efforts taken
by the Government. Bven in Malaysia, rice costs Re.40 per kilogram. But in India, ane kilogram aof
rice costs Rs.35. Essential commadities have to be distributed to the poor through public distribution

shops.

Hearders of essential commadities have to be punished. Under the Essential Commadities
Maintenance Act, more than 4,000 cases have been filed against hoarders in Tamil Nadu. Mare than
g hundred cazes have been registered against hooligans. But some moaore pravisions need 1o be
added in Essential Commodities Maintenance Act to ensure more power to the State Governments to

take stringent action againgt the hoarders.

Next, | would like to gpeak about the welfare of farmers. For the first time in India, the State
Government of Tamil Nadu had walved off the loans of farmers amounting to Rs. 7,000 crare. The
State Government of Tamil Nadu is providing free electricity to the poor farmers. Old pumpsets are
also replaced freely to the farmers. More than one hundred and fifty four "Farmers Markets” (Ulavar
Santhai) have been set up to enable the farmers to sell their products directly to the consumers.
Farmers' welfare is ensured to a great extent in Tamil Nadu. At this juncture, | would like to point out

that more financial assistance has to be given ta the State of Tamil Nadu for its welfare activities.

MNext, | would like to speak about glabal recession. In 2007 - 2008, economic depression stifled
the entire world. But India is immune to this recession and is able ta sustain a growth rate of 8.6%%.
In China, inflation nas grown from 0 to 7% . But, in India, Irflation has gone down fram 20% to 8%.
Therefore, India's performance s appreciated by the neighbouring countries in the field of
economics, in internal security, in the protection of farmers and in controlling inflation. That is why,
other natione such as England, France, China and America support our demand for a permanent
zeatl in the United Nationg Security Council. In American Senate, a resolution has been passed to
recommend India to secure a permanent seat in the United Naticns Security Council. This proves the
pride of India in the interrational arena. \We have to be tharkiul to the UPA-II Government, our Prime
Minister Dr. Manmohan Singh and the able leadership of Sanigji, for uplifling India's stature in the

international arena.
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Next, | would like to speak about corruption. When the waord ‘corruption” is mentioned, all the
opposition parties join hands in casting aspersions wholly on our party Dravida Munnetra Kazhagam
(DMK, All are trying to tarnish the image of our party Dravida Munnetra Kezhagam (DMK). Central
Bureau of Investigation (CBI) is investigating the case independently. The Supreme Court of India iz
supervising the functioning of CBI. Public Accounts Committee is examining the issue. In addition to
thig, the one-man committee under the chairmanship of Justice Shivraj Patil also s examining this
igsue. The Minister concerned has submitted hig resignation. Moreover, he has been arrested. The
CBIl hag conducted several raids alzo. Besides, the entire winter session was disrupted to hamper
the functioning of the Gavernment. ... Jnterruptions)... Now the Government has agreed to set up a
Joirt Perliamentary Committee (JPC), as per the demands of the apposition. Our party has eralbled
the citizeng of India from Kaghmir to Kanyakumari to talk at an STD rate of Re.1 per call. Before the
introduction of 2G spectrum, we were paying Rs.13 even for an incoming call. Now the rate has been
reduced ta five paise. This facility is provided due to the performance of our party. Just because CBI
has filed a case against a political leader and that CEl has arrested him, it does not mean that he ig

guilty. So many political leaders have been arrested in the past.

After all the investigations, our colleague will prove his innocence. Our leader Dr. Kalaignar has
eaid that our party iteell will take action against the minister concerned if he s found guilty. Our party,
Dravice Munnstra Kezhagam (DMK has faced so many cbstacles in the past. We have faced
Maintenance of Internal Security Act (MISA). During the regime of Mr. M.G. Ramacrandran, we
were in the opposition for mere than 13 years. Our leader Dr. Kalaignar has led us successiully after
overcoming all the obstacles. Now elections are to be held to the state legislative assembly of Tamil
Nadu soon. \We will clear all the cbetacles. We will prove cur innocence. We will assume power in the
atate of Tamil Nadu for the sixth time, by winning the forthcoming elections. With the forthcoming
assembly elections in mind, many opposition parties are casting aspersicns on our party. | would like
o emphasise that the charges that have been levelled againgt ug are based only on assumptions.
MNane of the charges has been proved. Once again, | thank you very much for giving me the

cpportunity to speak on this Motion of Thanks on the President's Address.
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SHRI SHASHI BHUSAN BEHERA (Crissa): Mr. Deputy Chairman, Sir, | rise to speak on the
Motion of Thanks on President’s Address. This is my maiden participation in the discussion of this
House to which | was elected last July. It is misfortune, because the last Winter Session lost in

hullah-gullah. So, we missed the entire Winter Session because of the fight between JPC Va. PAC.

Az a new Member of this House, | could not understand that If at all we could reach to this
paint, what is wrong in doing the same in the last Seasicn itself. Anyway, |am proud to be a Member
of this House, because thig is a permanent Houge, has a very rich heritage and has adaormed with a
lot of dignitaries/personalities of naticral and internaticnal repute. | compliment all those persons
who have adormed this House. | compliment my seniors who represented Origsa in this Houge. | am
proud to repregent Crissa in this House and owe my gratitude to my leader, Shri Navin Patnalk,

President, BJD, and Shri Pyarimohan Mohapatra who is the leader of BJD in this House.

Anyway, the brighter side of democracy made it possible to resume this Houge even if an
entire Session ig lost. Sir, the hon. President has welcomed the dawn of demacracy in Egypt. People
got victory over the tyranny of Hosni Mubarak. So, people are ahways great. In democracy,
governance mugt be in the welfare of the people. But, unfortunately, after 64 years of Independence,
| don't think, UPA-1 is doing justice to Aam Aagmi. The hon. President of India is the maost dignified
institution in the pyramid of democracy. | am sure, the entire House has the highest respect far the
President of this nation. But, | regret 1o say that the President's Address to both the Houses seems

very unrealistic az i1 the whole of the content is drafted by the ruling party.

Anyway, the Maotion of Thanks moved by Shri Janardan Dwivedi spoke the real truth and the
attitude of the present Government. | remember what he spoke. We cannat be very ideal or took the

place of God in pulling out corruption completely from the society or cannot be demon to stay with
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corruption. So, he was justifying the middle path that this type of conformity from the governance ig
dangerous. So, you are not serious to roct out corruption from the society. The President's Address
dealt with numerous problems of the nation in &7 paragraphs and appreciated the Government. But,
| regret to say that the Government is merciless in some of itg actiong and also not impartial to

Justice.

| am giving you the example of Origga, my own State. YWhole of the Origea State had suffered
from unseascnal raing and the farmers have lost their crops. But, till now, we have nct received the
help of even a single rupee, though a Central team had gone there to evaluate the losses ta the
farmers. Yhereas, in the similar situations in the State of Andhra Pradesh and Maharashtra, they
immediately got Rs. 400 crores and Rs. 600 crores. We are not opposed to the help given to the
States of Andhra Pradesh and Mahareshtra. ... Interruptions )... Ckay, that was a promise. But we
were not even promiged to provide relief. Earlier, in the year 2008, the hon. Prime Minister had visited
our State and had assured to provide a relief of Rs. 200 crores. But, we got anly Rs. 25 crores. And,
that too, we have received a letter to refund. Ultimately, we got only Be. 98 crares only from the CR
fund. This kind of discrimination is not fair in & democratic country. Qure i a federal structure. |
would like to say in this House that the regional parties, which are in power in other States, should
also get justice. So, unlike other States, no immediate relief was given to the farmers of Origsa. This

i= the attitude of the Central Government towards the States that are ruled by non-Congress parties.

Naowy, from the State, | come to the national scenario because | have come here to serve the
nation. What is the position of our country? What is the living standard of our people? As per a
natioral review, seventy per cent of our population lives merely on Rs. 20 per day. Under such
circumetances, how can we think of a iIndusive growth and a better prosperous India? And, there is
no plan to improve this position. This ig the plight of 8 common Indian. Despite being plagued by
such a deplorable condition, the Government is not free from corruption. There is no plan to check
corruption. The Government geems to be g record achiever in corrupt practices — 2G scam, CWG
scam, Adarsh Housing Society scam. And, the Prime Minister speaks of the JPC with reluctance! |

will not go into the detalls of that because that matter would be discussed in the JPC. There is no

343



plan to make India self-sufficient. ... (Interruptions J... It is my maiden speech and | mugt speak. Our
country is suffering from economic crigis. Our identity, in the world, is that of a borrowing State. We
are borrowing from the World Bank. We are borrowing from many other international agencies.'
Under such circumstances, how can you improve our economic condition? The Indian economy is

getting disastrous day by day. We are just barrowing from different agencies.

Whatever actions are being taken are not sufficient to improve our economy. Yery recently, we
heard of same ill-gotten moneys that are there in the fareign banks. The Government is shying away
to get back this maney from the fareign banks. They are taking the plea that "we are having a treaty;
g0, we cannct get it back” . | don't understand that if more than Rs.20,00,000 crores are lying in the
foreign barks, how come the Government i sitting silent over this and taking the plea of having an
international treaty. In this way, the Government of India has no concern over what the citizens of thig
country are saying. Prosperity of the poor people of this country is also being ignored. Sa, this is the
present scenario. The Government is callous about the ecanomic growth of this country. We are
moving ahead with the development spirit. What is that development spirit? We are developing cities
only. We are forgetting the rural India where 85 per cent of our population lives. We are thinking only
about cities. If you concentrate on developing cities only, how the 85 per cent of our pecple who live

in rural areas will prosper.

S0, in every respect, you are neglecting the majority of our population, wha has strang faith in
democracy. If you neglect them, how will they get justice? You are neglecting their health, you are
neglecting their education and you are neglecting their food security system. Health-care services
are yet 1o be accessible to the common pecple. It hag not reached all the citizens of India. Education
efill remaing a dream for the tribal people. They are not getting proper justice from the Government.
Those who are at the Centre are not daing justice to the commaon people. Primary education is still a
dream for the tribal pecple and the Scheduled Caste pecple. No special arrangements, no special
plare and projects are there for improving the educational progpects of the Scheduled Caste and the
Scheduled Tribe pecple of this country. We take pride that cur Constitution was written by Dr.

Ambedkari, but we are forgetting the philosophy of Dr. Ambedkar. So, thig ig the present scenario.
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Mr. Deputy Chairman, Sir, now, | come to the poor people's food habits and ofther things.
Their food security g also at stake. Lakhs of tonnes of foodgraing are ratting in this country. But the
Minister of Agriculture and the Minister of Food are not taking the maral responsibility. The
Government ig also not taking the moral responsibility. On the ore hand, farmers are committing
suicide, on the cther, lakhs of tonnes of foodgrains are ratting in the godowns due to lack of storage
facilities. It is & very shameful matter. If this ig the scenario, how can this Government give & good

goverrance to the common people and the poor people? Sa, this iz about the food securlty.

People talk of drinking water. It ig algo a matter of shame. The common people are not getting
pure drinking water and we are talking of inclusive growth of this nation! Day by day, drinking water is
also being cammercialized. Sir, water congervation ig another problem. Water of all the rivers of this
country is polluted. Natural drinking water was earlier avallable to the common people in plenty, now

it is & question for the poor people of the country as to whether they will get free dlean drinking water.

Mr. Deputy Chairman, Sir, ours is an agro-based country. We have no sincere plans for
improving the agricultural production of our country. Where are we going? We are losing our
fraditioral agricultural syetem. We are forgetting our traditional agricultural system. We are going for
Genetically Modified Crops (GMC), genetically modified food crops but we are not clear about the
GMG. Siry the Government iz not thinking of having any clear agricultural policy Tor this vast country
of 120 crores of peaple. Out of that, more than 80 per cent of the people of our country are
dependent on agriculture. But there iz no plan to improve our own traditional agricultural system. Sir,

thiz I= the present scenario of agriculture in our country.
(THE VICE-CHAIRMAN (Prof. P.J. Kurier) in the Chair’)

Sir, the foodgraing are ratten in the godowne and we are suffering fram the rising prices. We
are not able to control the riging prices. We are not thinking of the poar people, the pecple who are
living below the poverty line. How can they purchase onion at Be. 40 per kg or at Be. 80 per kg, dal
at Rs. 1007 | am reminding you that in the past a Government had to go on this very issug of onion

cnly. This Government also has no care for the poor man's food ar poor man's needs.
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Sir, for economic growth of the country, industrial development is required. But we are neither
planning for agriculture nor we have & dear planning for industry. Yesterday, the haon. Leader of
Oppasition, Shri Arun Jaitely, told us that there is a lot of neglect as far as industrial development of
Crizg=a ie concerned. Origea s neglected by the Central Government and every time whenever we are
trying to develop the economic resources of our State with our own mineral resources, we are not
getting the support of the national Government. Sir, Crigsa is & mine-rich State. Mat only Crissa, &
other States like Jharkhand, Chhattiegarh, Andhra and Kamataka, eic.. are also mine-rich States.
These States are having ot of mines. But they are not being supported by the national Gavernment

to develop or to explare their mines far industrial development. Thig is the sarry state of affairs.

Sir, they are, in general, peaceful States. They are having a lot of poverty. But while they are
managing their affairs with their own resources, they are suffering from Left YWing extremism problem;
they are suffering from law and order prablem. You know about the recent event that cne Collector
from Malkangiri District is still with the Macists and the Government is trying for the last seven days
for hig rescue. Thelr demand ig to et free all thoge prisoners who are serving imprisonment in
criminal cases. Sir, we are forced to agree to their demand. They are not the Left Extremists of aur
State. These are Left Extremists from the neighbouring States. So, this cannat be termed ag a State
problem. You cannot say that this iz & State problem. 1t is & rational problem and therefare the
national Government has to check it. This iz a law and order problem with which a poverty-stricken

State like Origsa has to bear with.

Then, Sir, if | talk of Railways, it | talk of communication, things will produce a more serioug
picture for the backward States. Our State has given much maore revenue to the Railways. But when
the poor States like ourg are submitting projects worth Bs. 1800 crores, we are getting only Rs. 400
crores. All development projects are being given to the developed States and not to the poor States.

S0, in that respect alzo, we have been suffering.

Coming to SCe and 8T8, just now, the hon. Member fram the BEP was =aying a lot of things

about the SCs/STs and their problems. In many States, 80 per cent of their population consists
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mainly of SCs, STs and OBCs. Crigsa is one of those States. Special packages must be given to

these States by the Central Government to ald development there and improve the situation there.

| ehall nat take more time, Sir. | wish to conclude with these words. | doubt whether a
Government drowned in corruption, away from Indian culture and no concern for the poor be able to
deliver good governance. | doubt that and, therefore, | do not suppart the Motion of Tharks moved

by the Government .

THE VICE-CHARMAN (PROF. P.J. KURIEN): Thark you, Mr. Shashi Bhusan. That was your

maiden epeech. Now, Mr.D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, the President's Address does not carry any conviction, It
does not give any confidence to the nation and to the people. The UPA Government ig haunted by
the gpecter called spectrum and corruption. The UPA Government ig caught in & guagmire of
corruptions and scams. Al the priorities which the President's Address has listed out are nothing but

the failures of the UPA Government in the past.

Siry [ would not like to take up the igssue of coruption at this point of time and go into the
various facets of the scamg relating to 2G, CWG, Adarsh Housing Society, the latest S-Band
spectrum digtribution ar, for that matter, the land and mining mafias loating the country's wealth in
different States. But I would like to draw the attention of the House to certain fundamental guestions
with regard ta corruption. | think the ruling coalition, and particularly the Congress Party, will have to
doa very gerioug introgpection. Somewhere, the Congress Party has lost ite own legacy . At the time
of framing the Constitution, when an amendment was suggested to the law regarding Ministers
declaring their aszets on assumpation of office, Dr. Ambedkar had not agreed to that amendment. He
had rather expressed a strong hope that public opinion in Indis would eventually check and put an
end to carruption. That is what Dr. Ambedkar had =said in the Constituent Assembly. Mahatma
Gandhi pointedly referred to corruption as a demon. When Shri Lal Bahadur Shastri was the Minister,
the Santanam Commission was constituted and that was the first ever commission on corrugtion.
YWhen such is the history, how come the Congress Party has lost its legacy? It is for the Congress

Party to do some very gerious introspection.

Sir, naw, what is happening is that the President’s Address has categerically made it clear that

this Government will continue the reforms and this Government will continue the nea-liberal
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economic paradigm of development. But what is the result? The result st A crony capitalism is being
built in India. Crony capitalism as & rnexus between the business houses and the paolitical
establishment in power was congidered as an important phenomenon in 1997 East Asian economic
crigig. Our own Prime Minigter, Dr. Manmohan Singh, has raised the issue of crony capitalism some
time ago. But somehow even our academics have nat taken this concept of crony capitalism to
interrogate the nature of Indian State today and the nature of Indian Government. The use of maney
power and the indulgence of corporate houses became fransiently visible after the nuclear deal.
. (Interruptions ). Sir, the Parliament has witnessed one of the worst and mast vulgar display of
money in transacting parliamentary business during the last year of UPA-I rule. The present UPA
Government seems to have determined to continue the tradition of crony capitaliem without any
disregard for constitutional cbligations, not to ite own election manifesto. Therefore, several staries
of corruptions and scams are coming out one after anather in the recent period. Sir, it was Madam
Indira Gandhi who once said that corruption was an international issue. But we are not bothered
about countries like ltaly or Korea ar Philippines where mafias or syndicates rule the roost. We are
not even worried about what is happening in the United States of America where the caorporate
houges run the business of democracy through a two-party political gystem. YWe are living in a truly
democratic country with a strong histary of people's participation in elections. Therefore, above
countries can afford to sustain scams, buginess games and market manipulations, but we, in India,
have the poorest among the poor, ar adivasis or dalits or women and minarities who are alienated
from the mainstream of development policies. Thig is the result of economic refarm that we have
been pursuing. Sir, it i= the Prime Minister who admitted during his media interaction that the global
recession has not affected India ag expected. But he must have acknowledged the fact how it could
happen in India. It was because we have very strong public sector undertakings; we have barks in
public sectar and we have insurance companies in public sector. Again, | am giving credit to Madam
Indira Gandhi who naticnalized banks. But what is the Congress Party doing today? In the name of
FDI and in the name of private-public participation, you are promoting privatization everywhere and
thig iz where we have strong difference with the Government and ite pdlicy direction, and | strongly
appeal o the Government that it ig time that Government will have to go for & mid-course review of
ite policies and mid-course correction of its policies. Otherwise, India will get into a lat of troubles in

the coming days.
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Sir, having =aid that, | must move on to some other igsues because today, the workers, on a
call given by eight trade unions, including INTUGC led by our colleague, Mr. Banjeeva Reddy, have
gathered in lakhs at Jantar Mantar. | wish Jantar Mantar will not become ancther Tahrir Square of
Fgypt and Govermment should take serioug message that workers are giving today. They have nat
come for thelr economic demands; they have come on certain policy matters. They are demanding
that we should not go for disinvestment of public sector undertakings, particularly the profit-making
public sector undertakings. In the name of nec-liberal policies, you are just handing aver the public
sector undertakings on the platter to private sector. This is detrimental to country's interest and
country's progress. This is the ory of Indian warking class, both organised and unorganised. That is
why, they all aleng came over from far away places - from Kashmir, Kerala, Manipur and from &ll
parts of the country. Unless the Government takes note of these activities, it will be Government's
peril. That is why, | would like the Government o realize that things are not good. Something i

rotten in the State of Denmark. | think, something is rotten in the UPA Government.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not in Indlia.

SHRI D, BAJAD Something is ratten in UPA Government becauge the fish is rotting from the
head and it is rotting from the top level of political hierarchy. This is what Shakespeare said,
"Something is rotten in the State of Denmark.” Here, | can say that something is rotten in the UPA
Government. What is that something which is rotten? The UPA Government should introspect. The
UPA Government should think over what is geing on. What is wrong with its policies? Why are you
talking about financial inclusion? Why are you talking about economic inclusion ? Why are you talking
about inclusive growth? It means there is no economic inclusion, there is no financial inclusion and
there i no inclugive growth so far. You are admitting that fact. That ig why, | am =aying that the
Government should realise what iz wrong with the pdicies. The Government should go for mid-

course correction.

Sir, having said that, | must be thankiul for the Address of the President because out of &7
paras, only one para has been dedicated to the welfare of 85 per cent of the population in cur

country. This shows the priorty of the Government. The Address did not mention anything about the
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welfare of OBCs. It did not mention anything ag if they do nat exist in this country. Either the
Government is oblivious to this fact or they do not have any programme for the welfare of OBCs.
Nothing new has been said even far the welfare of SCs/STs, minorities. The Government cannat
repeatedly harp on the post-matric schaolarship scheme for the SCs/STs which was started again by
Dr. Ambedkar in 1944 as a Member of Viceroy's Executive Council. Don't we have any programme
other than this schoarship scheme? Have we spoken about skill impartation to these disadvantaged
sections? | am asking everybody. It is not & party issue. It is not an issue of the Communist Party
alone. It should be an igsue for every party, every Indian that how to make our country progperous
and progress. Sir, where is the programme? Everyone is aware that the SCs/STs, OBCs and
minorities form 85 per cent of the warkforce in the country. Then, why is there no programme from
this Government? They acquire skills through informal means. The Natioral Skil Development
Programme ig a non-starter 2o far and has no focus and the Government does not have any priorty
for it. Thirty-five Ministries — | don't know. Dr. Mungekar can correct me — have been excluded from
the SC/ST Sub-Plan. Then, what i the use of having a Planning Commission which has no focus for

inclusive growth ?
DR. BHALCHANDRA MUNGEKAR (Nominated) Its 43 Ministries.

SHRID. RAJAL Ckay, | stand corrected. Forty-three Ministries have been excluded. How can
it be tolerated? Forty-three Ministries have been excluded from the SC/ST Sub-Plan.

What for this Government is there in office, if SC/ST people are let down like this? Sir, the
word inclusive growth’ has become a buzzword of this Government whereas there is neither
inclusion nor growth. There are no funds earmarked for SC/8T Suk-Plans, ne programmes cutlined,
no policy and no vigion. | must say that the SC/ST Sub-Plans are mere paper actions where no funds
are given to the related Ministry. What is the use of inclusive growth” without any funds? A mere
increase of a few hundred crores in the Budget will neither help in achieving 'inclusive growth' nor in

empowerment of 86 per cent people. They get poorer, and, thig iz the problem with the Government.

Sir, the President's Address talks about the empowerment of weaker sections of the society.
\Where is the empowerment ? The atrocities committed against the SCs and STs are on the rise, and,

there is no mention about the action taken by the Government on this front.
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Sir, more number of deaths take place due to caste clashes in our country than deaths which
take place in Jammu and Kashmir ar which take place due to religion-based clashes or even Maoist -
related violence. Why is the Government shying away to address caste clashes? The Government
should admit it. Why is there an increase in the atrocities committed against SCs/STs? Incidents like
Mirchpur happen next door to Delhi, in Haryana, and the Gavernment does not talk abaout it. This is
the pathetic, wretched condition of 8Cs and STs in this country and this is the Government's

resporge to the problems of SCs and STs.

MNow, | come to the iggsue of Forest Rights. Sir, the Government talks about the Forest Rights
Act and the Government has spoken a lot on the balance between economic development and
ecological erviranment. Sir, the Government's statement regarding the supposed balance betwesn
the ervironment and development g nothing but an eye-wash, and, you can very well check it.
Between August, 2009 to July, 2010, a total of 535 projects were appraoved and anly six were
rejected. If Mr. Jairam Ramesh contradicts it, | will stand corrected. Only gix projects were rejected,
Sir. We have belfore g the example of Posco project, where the Minigtry gave clearance against the
reports of ite own experts and the Statutory Committees in direct viclation of the law. This ig the
balance that is being put in place. With regard to the Forest Rights Act, | can give statistics which

show the figures claimed by the Government and also the different situation on the ground.

Sir, there ig ancther impaortant issue. The Government talks about the Left-\Wing-Extremism
but what is its strategy to counter the Left-Wing-Extremism. | have spoken a Ict on this issue in the
past. Again, | am asking. In Chhattisgarh, in the name of fighting Left-Wing-Extremism, my Party
people are put in prison. More than nine leading Party cadres, who are elected Members to
Panchayati Raj institutions, who were candidates in the Parliament and State Assembly Elections
were arrested. How could the Government arrest them and put them in prigon in the name aof fighting

Maacism. My Party was founded in the year 1925, We have accepted this Parliamentary democracy,
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and, we are working under Parliamentary democracy. My Party people are being targeted, arrested
and put in prigon. | ook up the issue with the Chief Minister of Chhattisgarh, and, asked as to how
this could happen in a BJP-led Government; how can you talerate such things to happen in a
democracy like ours? This is atrocious and we cannot agree to such a strategy and tactic to fight
Macism or Left Wing Extremism. In the name of fighting Macism, you cannot arrest genuine activists.
There iz an example of Dr. Binayak Sen's case. How can & genuine Human Rights activist be
charged like thiz and dragged into judicial process like this. What will happen to our democracy?

What will happen to our future? This is what all parties should think over.
Firally, Sir, | have to comment on certain foreign palicy issues.
THE VICE-CHAIRMAN (PROF. P..J. KURIEN): Please wind up.

SHRI D, BAJAD Gne g the issue of fishermen. | can guate how the S Lankan Government has
been harassing our Indian fishermen in viclation of all international canventions, particularly, the UN
Corventions on Sea and Safety of Lite on Sea. If Government of India cannot take up these issues
sfrongly with the Sri Lankan Government, if it cannat protect our own Indian fishermen, what is that
we are talking about global zonal cooperation, SAARC level coaperation and better relations with aur
neighbouring countries? It is a very serious issue, Sir. It is not a problem concerning Tamil Madlu
only. It should be anissue for the entire nation. ... Time-bel rings )... Our fishermen need protection
and no country can deploy its army to fight our fishermen. | think, the Foreign Ministry and the

Government of India, the Prime Minigter personally should take up this issue.

Then, Sir, the President’s Address does not speak about any political solution to the problem
of Sri Lankan Tamils. ...¢Time-bell rings ... In the last President's Address, there was a mention
that the Government of India will gtrive for a palitical solution to the problem af Sri Lankan Tamils. But
there is no rehakilitation of their families. There is no pelitical sclution. How can it happen? At the
fime of war, since Foreign Minister ig here, | believed that the Government of India had let down the
Sri Lankan Tamils, the Government of India betrayed the Sri Lankan Tamils; and now the
Government of India falled to make a mention about the Sri Lankan Tamils and goes on supporting
the Rajapaksa Goverrment &t all international fora. How can we agree to such things 7 These are the
issues which the Government will have to seriously think over. The Sri Lankan Tamils issue must be

one of the priorities of this Government. Finally, Sir.
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500 P.M.
THE VICE-CHAIRMAN (PROF. P.J. KURIENY: Look at the digplay board.

SHRI D. BAJAL Finally, Siry on the igsue of Telangana, | think, the Government cannot delay.
Yes, Sri Krishna Commission gave a report and that report has been shared with all political parties.
But, what is the stand of the Government? We would like to know what is the stand of the Congress
Party which is heading the Government in Delhi, which is heading the Government in the State of
Andhra Pradesh. Ctherwise, you can't put a State in turmoil, in a political uncertainty. The
Government will have to take a stand, will have to decide what it iz going to do on the guestion of

Telangana. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Next is Mr. Dua, but
Mr. Baishya is reguesting if he could speak first. Okay, now Mr. Balshya. | think, there ig a time

constraint. Rajaji took nine minutes extra. But Balshyay/, please try to be brief.

SHRI BIRENDBA PRASAD BAISHYA (Assam): Thark you, Mr. Vice-Chairman, Sir, far giving
me an opportunity to speak in this Houge. | am grateful to Mr. Dug also. Sir, in her Presidential
speech, the hon. President has given emphasis on certain igsues like inflation, price rise, black
money, improvement of functioning of the Public Distribution System, progress of tfalks with
ineurgency groups of the MNorth Eastern Region, implementation of law relating to protection of

environment and farests, several measures for National Ganga Basin Authority, etc.

Sir, inflation has become a very geriousg problem in our country. Poor peaple are suffering a lot.
Peaple are not getting anything from the fair price shaps. Price rise is increasing day-by-day. All the
fime, the Government of India says that the price rise will come down fram the next month, but that
next month is never coming. Prise rise is going up day-by-day and poor people of our country are

suffering like anything.

Sir, the Government has given a very handsome growth of economy in the country. We
welcome it. But the per capita income of our poor pecple is not increasing. Not anly that, the number
of people living Below the Poverty Line iz going to increase day by day. There is economic growth.

But the poar people are not getting any benefit from this economic growth. Thereis a huge gap
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between the per capita income of poor and wealthy people of our country. This Government hag

totally failed in responding to these problems.

Siry [would like to speak about Public Distribution System. The han. President has given a lot
of emphasison the improverment of Public Distribution System in our country . Frankly speaking, there
is no doubt that the Public Distribution System can play a vital role in contralling the price rige in our
country. But | am very sorry to say that the Public Distribution System has totally falled in aur country.
The functioning of the Public Distribution System is very poor. There is large-scale corruption in the
Public Distribution System. There is nexus between the officers of the Food Corporation of India and
black marketeers. Due to this nexus between the officers of the Food Corporation of India and some
businesgmen, black marketeers, the Public Distribution System is totally collapsing in our country, in
the Morth-Eastern Region, particularly Assam. There e a large-scale corruption in the Public
Distribution System. The Government has totally failed in contralling this corruption. This Government

has totally failed in cutting the nexus between corrupt officials and dishonest businessmen.

| request the Government of India to take strang measures against the culprite who are doing
unhealthy things in the Public Distribution System. The Gowvernment should take serious steps.

Otherwise, the poar will never get any benefit from the Public Distribution System.

Sir, in her Address, there is & mention of progress in talks with insurgent groups of the MNorth-
Eastern Region. It is a welcome thing. But talks should be based on permanent solution of Assam,
permanent solution of the North-Eastern Region. Talks should not be held only for the sake of talks.
e want g permanent solution ta this problem. We suffered a lat. The only solution to this ingurgency
problem of Assam and the North-East Region is political dialogue. Through palitical dialogue only we
can solve the problem of insurgency in Assam and the North-Fast Region. | request the Government
of Indlia to start political negotiation with all the insurgent groups of the North-Eastern Region and

Agsam.

In her Address, the hon. President has said, "My Government attaches highest importance to
the implementation of laws relating to protection of environment and forests.” This Is not applicable
at all to the North-Eastern Region. Due to wrong pdicies adopted by the Government of India, the

environment and farests of the North-Eastern Region are facing a sericus threat. The hon. President
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has given emphasis on the protection of environment and forests. But | am very sorry to say that due
to wrong policies adopted by the Government, we suffered a lat. It ig known to everybody that by
viclating all the enwvironmental narms, 168 hydroelectric power projects have been sanctioned in lower
Arurachal Pradesh. Without getting environmental clearance, 168 Memoranda of Understanding

have been signed with different companies for hydroelectric power projects.

Without getting the ervironment clearance, 168 Memorandums of Understanding have been
signed in Arunachal Pradesh. Sir, Lower Subansiri Project is a great threat to the environment and
forest of our country. The dam site ig an important biodiversity spat. Sir, due to the construction of
thig dam, the whole forest reserve of our region will submerge under water. Sir, on the one hand,
hon. President sald that we are going to implement all the laws to protect the environment and
forests, but, on the ather hand, by viclating all the norms, they have sanctioned 168 projects in
Arunachal Pradesh. Sir, Lower Subansiri Project dam site ig an important biodiversity spct. If this
project ig continued and a dam is canstructed, the whole forest reserve will submerge under water.
Theze forest reserves are Tale Valley Sanctuary, Tale Forest Reserve, Panir Forest Rezerve in
Arurachal Pradesh and Subansiri Forest Reserve in Assam. These will totally submerge under water.
It means, lakhs of hectares of farest reserve will submerge under water only because of this project.
Mot only this, Sir, this gite iz an elephant corridor. If this project comes up, it will destroy the elephant
corridor. Mot only that, Sir, this project will affect the dolphin population aleo. Sir, this project tatally
viclates the Indian Wildlife Protection Act, 1972, On the one hand, we are speaking about the
protection of the environment and forest and, on the other hand, by our own policy, we are
destroying forest and environment in the North-Eastern Region. In her Address, the hon. President
has mentioned many measures for Ganga River Basin Authority. But, Sir, | don' understand why
Brahmaputra and Barak rivers are not getting any pricrity. ... Time-baf rings ... Sir. it is known to
everybody that due to floods, every year, lakhs of people become homelegs. Due to floods, lakhs of
hectares of cultivable land i2 totally destroyed in Azsam. But, the Government of India is not showing
any interest in sclving this problem. Sir, | would like to say one thing. If the Government of India is

really serious, they should declare the flood and ercsion problem in Assam a naticnal problem.
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Sir, the Government has announced rural electrification. They have announced ambitious
plans. They are giving free connections to houses belonging to the persong living below poverty line.
But, Sir, please look at the North-Eastern Region. Thousands of villages are there; lakhs of people
are there. They are staying without electricity. They are staying without kerosene. BEecause they do
not have the purchasing power, they cannat even buy kerosene. They live in darkness and this
Gavernment has totally failed in rural electrification in Narth-Eastern Region. ...(Time-balf rings)...
Mot only that, Sir, there is large-scale corruption in rural electrification in the North-Fastern Regian. |

urge upen the Government to go in for an inguiry. ... dnterruptions )...

Sir, | have one maore thing. Only ane minute. Sir, in the year 1985, after the successiul ending
of the foreign national movement of Assam, the then Prime Minister of India, Shri Rajiv Gandhi, had
signed an accord with the leader of the Assam Movement. But, in the last 25 years, due to the
negligence of the Central Government, this accord is not implemented. Sir, one thing is, all the time,
we are apeaking about the security, integrity and sovereignty of aur country. But, in the last 25 years,
the Government of India hag totally falled to protect Indo-Bangladesh baorder. Still, Indo-Bangladesh
border is porous. Sir, the Bangladeshi people are infiltrating into Assam. The Government of India is
not stopping them. This is a threat to the integrity and security of our country. If the Government of
Indlig is really serious about the integrity and sovereignty of the country, they should seal the Indo-
Bangladesh border. ... (Interryptions )... Sir, with your permission, | will take 30 seconds. We dao not
need any slogan on black-money from the Government. The Government is not at all serious to get
this black-money back fram the foreign bank. If the Government ig serious, they should take
measures. If the present law is not allowing, the Government of India should go for a constitutional

amendment.
THE VICE-CHAIRMAN (PROF. P.J. KURIENY: That's all.

SHRI BIRENDRA PRASAD BAISHYA! | fully assure the House that my party will totally support
thiz type of constitutional amendment to prevent the black money in the country, to get the black

money back to the country. Thank you very much, Sir.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Baishyaji. Now, Shri H.K. Dua.
SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, up to what time we will sit’?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Uptoé o' clock; that is already decided. When

we decided to have a lunch-break, we decided to sit Up 10 6 o'clock.

SHRI H.K. DUA (Nominated): Thank you, Mr. Vice-Chairman, for giving me time. | have
heard the debate, during the last two days, on the President's Address, Members of all shades of
apinions have expressed thelr opinions on the President’s Address and the warious issues
confronting the country. In & ration of one billlon people, there are bound to be differences of
opinion, but | do find that despite the acrimony witnessed during the last several monthg in the
country, despite the different views expressed in the House and outside, there ig no difference of
opinion amaong the leadership of various parties and the people that this country should emerge as a
major econamic, pditical and military power of the 21st Century. There is no difference of opinion on
thig central aim which has emerged after &4 years of freedaom. This ig nat an arm chair dream of any

one political party, but this is the national aim.

Everybody, whether on the Treasury benches or on the Opposition benches, realizes that the
country has achieved the potential of becoming a major power of the 21at Century. The world ig also
acknowledging, possibly, the world s acknowledging maore liberally, than we are doing ourselves,
considering a sort of cynicism and cynical mood that has developed aver the last few manths or, over
the last few years. But are we, as a nation, daing all what needs to be done to emerge as & major
power of the 278t Century? And if we examine this question, in detall, the answer will be "No™ all
that is sought to be done, all that needs to be done, we are not daing. If we have to build the nation
into a big military, political and economic power, befitting the nation of a billlon people, then we need

1o do much more.

And one of the things which we need to develop is to evolve 8 rational congensus on same
eszential issues. This kind of attempt has been made, often weakly, during the last few years to

evolve a national cangensus on some issues, but these efforts have not succeeded. The time has
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come now, Tairly in the beginning of the 27st Century, to evolve a congensug over some igsuess an
which the parties should sink their differences and evalve a consensus and approach which facilitate
achieving that patential aim which we can possibly achieve. What are those issues ? Considering the
fime at my dizspoesal, | will be brief, Mr. Vice-Chairman. lgsues of national security, for instance,
deserve a national consensug, and | do not find anybody, in this House, who will put any cbstacles in
evolving a national congensus on the security igsues, both internal and external. But there are
formidable challenges to national security. Terrariem is one; nobody can differ on the need to combat
terrorism. In the lagt few months there has been no real big terror strike. But that does not mean that

the threat of terroriem has disappeared from the country.

One weapon which the terrorists have, which we can't anticipate, is the weapon of surprise.
They can strike anywhere they like, at any time they want, unless there ig a danger to them on a
crucial coccasion. The vigilance which the President's Address speaks about fairly in the beginning of
the Address is necessary. But that should have the backing of all shades of apinion and & naticnal

congengug which is necessary.

Another ig the Maoiste threat. It is not, in a sense, a threat that can not be tackled. Over all,
there are 160 or 180 districts affected by Maoists threat. Out of them, 60 districts have been identified
very sergitive. Fven &0 s not a emall number. There are 160 pockets where the threat s very much in
existence but not very sericus. The Macists threat to the State is very serious and can't brook a
partisan approach. It has to be a national approach. Not only the parties have to cooperate with each
other but also the Central and the State Governments, irrespective of the denomination which
governs where have to cogperate to find a way to tackle this national menace. The Macigts also
efrike & surprise. Dantewada was ane where 76 people of the CRPF were killed one night. Now they
have the temerity to kidnap a District Collector in Origea and keep him in custody. He s a public-
spirited officer which is a very rare breed these days. He is popular among the pecple and that
popularity iteelf is nagging the Maoists. They captured him and wanted some people to be releaged. |
am glad that he has been freed and some praise should go from this House far a brave officer like

him. But the essential message which comes out clearly is that the Macists are not relenting in their
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efforts to disturb peace In the country and they want to strike wherever they want. They do spring
surprise, once in Chhattiegarh, anather time in Jharkhand and the third time in Crissa, and tomorrow

they can do it at ancther place also.
Siry |will keep it birief. There is a need for national consensus alsa.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is going to be over. Crly seven or

eight minutes are left now. ... (Interruptions ... What can | do? There i so much of time constraint.

SHRI H. K. DUA: | will cut it ghort, Mr. Wice-Chairman. | am sure, you will give me marks for

patience.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Take two more minutes.

SHRIH. K. DUA: There ig a need for congensus on Kashmir. | am afraid, that has been lacking
and even if some congensus was evolved a few years ago, now | find that it is disappearing and there
iz no political consenszus. But the fact is that we have been promising autonomy to Kashmir aver the
years. Successive Prime Minigters have promiged autonamy. Mr. Narasimba Rao had promised
autonomy o Kashmir; Mr. Vajpayee had promised autonomy to Kashmiry and the present Prime
Minister has promised autonomy to Kashmir, and | don't think that we should relax on that aim. How
the consensus can work in Kashmir is evident from the President's Address acknowledgement of the
migsicn of All-Party Delegation which visited Kashmir and came back with the impression that it was
passible to evolve consensus on Kashmir. The message will go much deeper if all the parties agree

an Kashmir.
THE VICE-CHAIRMAN (PROF. P..J. KURIEN): Okay, Duaji.
SHREIH. K. DUAL [ will cut it shart. | will take just two minutes.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am unwillingly telling you. | am also helpless.
SHRIH. K. DUA: Just a couple of minutes more and | will be done with that.

On Foreign Palicy igsue, you reguire a different Foreign Palicy for the 21st century from the

earlier one. It s no longer a bipolar world. 1t is multi-polar world. | think that & consensus on Fareign

359



Policy will help the Government to deal with the rest of the world. But one other thing needs ta be
done and | would like to lay emphasis on it in my concluding remarks. YWe need to have a consensusg
on how to run this Parliament ; how to bring about judicial refarms which are very badly needed and
how 1o bring administrative reforms because they are the key to the governance of the country. | am
sorry to say this — | am a new Member comparatively — that the way the Parliament has conducted
itzelf for some time does not enjoy the support of the people. The judiciary is also losing support of
the people when the cases are not decided for twenty years and sometimes thirty years after a

perscn is no more.

At the district level, at High Courts' levels prestige of the courts has suffered, and somehow,
the Supreme Court lately is alsa hitting the headlines for wrong reasans, which | don't have the time
to elaborate. On the judicial reforms which have been promised in the President's Address, | hope,

the palitical parties will support. Thank you, Mr. Chairman.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Dugji, in fact, an erudite person like you shauld

be given mare time, but | am helpless. There are three speakers and the time allotted ig 17 minutes.

DH. MANOHAR JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, the President has given
priority in her Address to the rising prices. She has said in her Address, "My Government's foremast
pricrity will be to combat inflation and, in particular, to protect the common man from the impact of
fising food prices™. | am thankful to her for giving oricrity to a very important subject. But, Sir, we
mugt try to understand that the major contributors to inflation are: milk - 20 per cent; eggs, meat and
fish - over 20 per cent; rice - 10 per cent; wheat - & per cent and so on. Therefare, it is clear that the
reasong far rise in prices have to be properly understood. The reasons have been given, but | am not
going into the details of it due to lack of time. The people of this country know how much prices have
risen. The price of onion, a few days back, had reached Rs. 100/- per kilo. In the same way, the
prices of ezsential commodities have alzo risen. There is a simple remedy to control the prices, but it
has not been suggested in the President’s Address. What is necessary is to look after the people
living Below Poverty Line becauge they do not get even one-time food to eat. | remember, when |

was the Chief Minister of Maharashtra, | could contral the prices of five impartant items for the poor
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pecple, that is, rice, wheat, sugar, vegetable ol and fr Gl | must say that | could do it and the
rising prices were brought under control. If the Central Government ig gerious about contralling the
rige in prices, certain items must be given subsidy. If the Government gives subsidy in the interest of
the poor men, | am sure, nobody will ohject ta it. She has also talked about carruption in her Address
becalge this corruption issue has affected each and every perscen in aur country. Her Address says,
"Our citizens deserve good governance; it is their entitlement and our obligation. My Government
stands committed to improving the quality of governance and enhancing trangparency, probity and
integrity in public life™. | would like to know whether it has happened or not. What has happened in
the Adarsh Soclety scam and the Commorwealth Games scam? In both these cases, there was no
trangparency and no integrity on the part of politicians and alzo the bureaucracy. Therefare, it was
necessary that the Adarsh Saciety scandal and the Commonwealth Games scandal be brought under

the JPC, which has been established.

| do not know why this was not done. But both the scams have hit the common man. Sir, |
mugt say that these two scams are not the only ecame, but there are g number of other scames in the
country which are yet to come to light. Now, discussion alone is not enough. I such scams are to be
avoided, what is required is that the Govemment becomes stern, if the Government does not
become stern in such matters, the number of scams is bound to go ahead. Therefare, it ig absolutely
necessary that the JPG also goes into the Commonwealth Games scam. In fact, it i nat an ardinary

scam; it canalso be called Maha wealth Scam.

| would also like to touch Upon the issue of Ram Mandir because, unfortunately, on thig issue,
everybody has become silent after the Judgement of the Allahabad High Court. The Ram
Jhanmabhoomi was divided into three parte. Two parts came to the Hindus, and one part, that ig,
one-third of the land was given to the Muslim Organisation. Everything was proved to show that
there existed Ram Mandir; a Shiva Linga, which wasg found of importance, had Om Nama Shivaya
written on it. The Allahabad High Court Judges also has referred to it. But after the land was received
by the Hindus, who had been agitating for it for a number of years, | do not know why the

congtruction work at Ayodhya has not started.
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Sir, the hon. President has also referred to the shortage of electricity. She hes said, "My
Government is committed to enhance the per capita consumption of electricity, especially in rural
areas.” Sir, in the entire speech, | find that important issues have been touched, but, unfartunately,
no remedies have been suggested. As a matter of fact, the President's speech is to give the direction
of the Government on various issues. Now, for electricity, in my State, that is, Maharashtra, they
have come up with & project called Jaitapur Project. But it is surprising that such projects, which
pose health hazards to people, are started in my State. In fact, people have objscted fo it because
they say that this is a harmful project, and also the irrigated land has been cleared by the
Government for the project. Therefore, the people do not want this project. If the shortage is there all

over the cauntry, such projects should be started not just in the State of Maharashtra.

The President also mentioned about terroriem. She has stated that the maintenance of law and
order is the primary responsikility of State Governments with the support of the Central Government.
She has salid, "Terrorism, fundamentalism, ethnic viclence and Left-wing extremism continues to
pcee immediate challenge.” Sir, it is absolutely true that this has become a challenge to the country.
But why does this happen? This happens because the Government's actions, unfortunately, are very
slow. After the death sentence was awarded to Kasab by the High Caourt, who was responsible for
26/ 11 attack In Mumbal, people are confident that he will be declared a corvict in the Supreme Court
also. But will the death sentence be operative? As | mentioned in the morring, during the Question

Hour, Afzal Guru's sentence has also not been executed since the last five years.

People are, slowly, loging faith in the Government. If terroriem s not checked, people would
feel unsafe and they would remain unhappy with the Gavernment. There is the well-known cage of
Yashwant Sonawale, the Additional Collector, who was trying to stop adulteration of diesel with
kerosene and whao was burmnt alive by the goondas. This is the law and order situation in the country !
| feel extremely sorry that, even after such an incident, pecple say that administration in the country

has improved. This is really shameful for all of us.
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Sir, lastly, there are a few issues concermning the State of Maharashira which have been
pending with the Central Government. Firatly, it is the Money Lending Bill, 2010 passed by the State
of Maharashtra which has been pending with the Central Government for its approval and far the
ggsent of the President of India. Thig Bill ig in the interest of the poor. Maney lending ie dangerous
and, unfortunately, this has not yet been put an end to in our country. Actually, Sir, there are five Bills
pending with the Central Government for the last five years. The Central Government has not been

clearing these Bills and it has alzo not been given the reasons for that .

Then, statutory beards for development of certain backward regions in two ar three States had
been created. But the Central Government s not prepared to accept a statutory board for a
backward region like Konkan and it does not give importance to this backward region. What is the
reason? | want to know why the Konkan region of Maharashtra is being neglected. The other region
for which the Government has not accepted a statutory beard is North Maharashtra., The

Government should come forward with statutary boards for these two regions.

Lastly, the issue on which | have been continuougly speaking in this House is the issue
concerning the border between Karnataka and Maharashtra. On this issue, g8 suggestion has been
made to the hon. Prime Minister to call the Chief Ministers of both the States to find salutions to the
pending problems. But it is not being done. In the meantime, 3ir, this Houge would be surprised to
know that in a part of Karnataka, including the Belgaum area and =20 on, gram panchayat elections
took place recently. ...(Time-bef rings)... | am just concluding, Sir, in a minute. Those gram
panchayats, where people were in favour of the Belgaum area coming to Maharashira, and where
people voted against them, were dissolved. What type of demacracy does this Government want? If
somebody votes againet them ar if an institution expresses its apinion againet them, they want that
particular body to be dissolved. This = great injustice with the State of Maharashtra. The locals there
are being forced to uge Kannada. The local signboards have already disappeared. They are allowing
signboards orly in Kannada. The Government ig imposing Kannada-speaking teachers on students
in all schoals. Even courts are being given directions that arguments in courts must be in Kannada
language. Sir, this is not at all acceptable and, therefore, immediate action should be initiated to
declare this area as the Centrally Adminigtered Area till the decision of the hon. Supreme Gourt

comes.
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With these words, | conclude my speech, Sir.
SHRIP. RAJEEVE (Kerala): Sir, we have been waiting eagerly.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. ...(Imnterruotions)... Please
sit down. ...(Interruptions)... No, no. Not now. You will get the time. ...(Interryetions)... That is
unfair. The Minister is waiting to make his statement. ...(Iaterruptions)... Why do you do this?

...(Interruptions )... It will not go on record.

SHRI PRAVEEN RASHTRARPAL: Mr. Vice-Chairman, Sir, | am waiting for my turn since 4

o'clock. Finally, | have been asked to speak at £.30 p.m. and | would continue up to 6.30 p.m.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, you cannat do that. You can speak
only for ten minutes. ...(dnterruptions ... There are seven mare speakers fram your party.

. (Interruptions ). Speak for only ten minutes, please.

SHRI PRAVEEN BASHTRARPAL: Sir, today | have the opportunity of listening to various
speeches; yesterday | was nat that lucky but | went through the written soript from the library and
found how the Leader of the Cppasition misguided the House in my absence. In fact, | wanted his
presence taday, but he is not there. He started hig speech at 2.45 p.m. and in the very first sentence
he said, " There i today an integrity deficit. There is a leadership deficit.” That was the sentence by
my friend, Shri Arun Jaitley, when he spoke as the Leader of the Opposition. After 5-6 minutes, he is
making another statement and | quote: "Each one of us present in this House on two issues has
ahways had a great personal respect for the Prime Minister, Dr. Manmaohan Singh. Even his critics
and some of us ag his critics, at least, always concede two USPs in his favour. He is personally an
honest man. He is a very distinguished economist and these are two aspects for which he rightly
earre the credit.” Now, you tell me, Sir, if the second opinion given at 2.50 p.m. is to be believed,
the apinion given by my friend, Jaitley, at 2.45 p.m. should be deleted from the script that there is
deficit in the leadership. Further, he is guoting Gujarat and saying becausze he is a Member from
Gujarat and | am also a Member of Rajya Sabha from Gujarat. So, only | can reply from this side. Or,

my senior colleague, Mr. Ahmed Patel, can reply, and he took objection to that yesterday ; and, my
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zenior leader who ig the leader of the party, is also seniar in Bajya Sabha; he ig the topmost political
party leader in the Congress party. He told Mr. Jaitley, "My dear friend, you just check the facts.”
And, he did not answer. So, taday, | have brought all the facts as far as Gujarat is concerned and |

would inform the House about that.

Mr. Jaitley said and | quote: "The biggest investment exercise in India is in vibrant Gujarat. The
total amount of the Mols is running into lakhe of crores of rupees. BEven hall of them are
implemented...” He himself is admitting that even if half of them are imolementad; he knows that &l
Maols signed in vibrant Gujarat all these years are not implemented, which [ will prove if you allow me
to speak up to 6.30 p.m. "Even if half of them are implemented, it will be & great step forward.
Nirety countries of the world were represented.” Sir, Gujarat NRls come to Gujarat from all over the
world during winter, because they cannat afford to stay over there in the icy climate. So, they come
and attend such vibrant Gujarat! Only five Heads of State attended. But, he is giving the figure saying

that 20 countries attended. ... (Interruptions ...

87} foorg AR BTN (ORT) : T8 9¥ Head of the Natiors as guests AT &1, T+ 2211
Ambassadors 3T &1 .. (nterruptions)...

SHRI PRAVEEN BASHTRARPAL: | do not mind that. But even a man like Mr. Jaitley, who is a
Supreme Caurt lawyer is saying that, " Your Government...” When | am addressing the Chair and
say "Your Government...”, it is the State Government. He says, "The only Government which was
not represented was your Government” . He means to say that the Government of India was not

represented there in the "vibrant Gujarat Seminar™.

| am asking from your good self, Sir, whether the Chief Minister of Gujarat has sent an
invitation to the hon. Prime Minister of the country to attend the Vibrant Guiarat. | also want to know
whether he has sent the invitation to the hon. Finance Minister, hon., Commerce Minister, hon.

Minister of Industries to attend that. | have a proof, Sir.
57} foroTg AR TUTOT : WEP invitation 337 211 . (TG, .

SHRI PRAVEEN BASHTRAPAL ! Even the Leader of the Cppasition there was not invited . Even

the Members of Parliament ... dntarruotions )...
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= faer IR SR : 9P| invitation 527 201 .(REEIF)... President &1 41 invitation 4T
1l ..(FHFET)...

7t srefloT ITegeTe : A9 SR, FREENT tun AT, 9 4 @71 .. (SEET). .

THE VICE-CHARMAN (PRCF. P.J. KURIEN): You can reply at your time.
L (interruptions ). You will get time to reply. ... (dnterruptions ... You will get a chance. | will give
you time to reply. Sit down. ...(0nterruptions)... Why do you warry? You can give very good reply.
Sit down. ...(Interruptions ... AET reply % o7 o= fem, § E'C?'W LT, f he s
misleading, you can glso do that. Sit down, don't worry. ...(Interruptions )... No, no; We have
shortage of time. That is the problem. ... (Interruptions)... Mr. Rashtrapal, you continue. Your time

will be over in five minutes. ... (Interruptions ...
SHRI PRAVEEN BASHTRAPAL: | gpoke to somebody In Gandhinagar. ..
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have only five more minutes.
SHRI PRAVEEN RASHTRAPAL: No, no; what is this?
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is all.

SHRI PRAVEEN BASHTRAPAL: | have got a list of all the Molls above 5,000, There are 98
entries from the Central Government. | want to infarm this House how the Central Government is
represented there. Bark of Baroda — 15,000; Bank of India - 12,000; Canara Bank - 10,000;
Corporation Bank - 15,000 Dena Bank - 10,000; IDBI - 10,000; Indian Bank - 5,000; Indian Cverseas
Bark - 5,000; Criental Bank - 5,000; State Bank of India - 50,000 MolUs; Syndicate Bank - 5,000;
UCO Bank - &,000; Union Bank of India - 6,000; National Aluminium Compary Limited - 12,0005
10, BPCL, HPCL, ONGC, etc. - 17,700 plus 12,000; National Highway Authaorty — 8,500; and the
total amount of this is nearly Rs. 2,092,200 crore. ...(/m‘errupn'ons)... These are all Public Sector

Undertakings.

37} ot pAw Tl : o) = S LI ). .

SUEATTE (W1 T3 ?ﬁ'&'rf) o 3U... Why do you disturb ? You will get a chanoe to reply.
- (Interruptions )., TTSH TEE .. (CAG)...

SHRI PRAVEEN RASHTRAPAL : What | mean to say is that all these Mclls are signed by Public
Sector Undertakings, like ONGC. Who is ONGC? Whois (OC? ... (nterructions). ..
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7 T AR WU : CNGC &1 T Jeel 1 99 381 21 ...(GIaEM)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rashtrapal, you please corntinue.

...(Interruptions ). ..
37} T AR WOt : ONGC 1 B F81 U8 ¥ I RE1 2 . (FFE). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We want to finish it. Tomorraw, | will give you

time to reply. ... (dnterruptions ...

SHRI PRAVEEMN BASHTRARPAL: Sir, everybody was making reference to the CAG in the
Spectrum Scam. My Gujgrat friends should tell me whether there was a scam named ag "Sujglam
Sufalam. Is it true that there was a CAG Repart onit? I it true that there was a Report of PAC of the
Gujarat State Assembly? ...(Interryptions )... s It true that the PAC was headed by a learmed lady
MLA,

Dr. Chandrikaben Chudasama?

=N e AR wanlt : w, G| 1 7 daga & oy B e, geeE
e H FHE gt 818 DI H v e, 2E B 1 e e 21 L aaEm).

SHRI PRAVEEN RASHTRAPAL: This = Parliament. Don't talk of party here. Parliament is

supreme. ... Interruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rashtrapalji, you speak on the subject. Don't
divert. Speak on the President's Address. ... (Interruptions ...

SHRI PRAVEEN BASHTRAPAL: In the PAC of the Gujarat Assembly, majority of the members
were from the BJP. In that Beport, there was no note of disgent but the Chief Minister of the State
did not allow that Report to be produced before the Assembly. Even today, | warn, let that Repart be
presented by them. Sir, am & revenue officer. My senior colleague, Mr. N. K. Singh — heig nat here
— and Dr. Mungekar is supposed to know. There are many retired officers here. So, what is CAG?
CAG is doing audit of cur work. A revenue officer, an income tax officer, a central excise officer, a
customes officer is a guasi-judicial officer. He will make interpretation. He may make mistakes in hig
assessment arder. CAG will paint out. He will be given a letter. He will explain. If you remove a

Government officer from his job an the basis of CAG report ... (dnterruptions ...

=N o/ AR H9Of ;D e 9 919 ¥ 8l (). U ST B RIS o) W8 o
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THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): You continue, Mr. Rashtrapal. You address
the Chalr and speak. ... Interruptions ...

SHRI PRAVEEN BASHTRAPAL: | am addressing you, Sir. If anybody who is implementing the
lew iz making a mistake and that mistake is pointed out by the CGAG, he will be warned. He will be
directed ta improve his work. If you remove a Government officer fram hig senvice because of CAG,
50 per cent of Government officers will be out of job. CAG is CGAG. They do audit after two years,
three years ar four years. That is the mistake and even in the present CAG of Spectrum, three types
of logzes are calculated and the important thing is notioral loss of revenues and that Bs. 1,746,000
crores is not given by Mr. A to Mr. B, Orne of the Indian Prime Miristers has said, &= A8
B £l TN S FTel e 2 A1 29 J1e HY IR 21 LL(@EET). f you are naming that this
much money bas gone to X, Y, 7, you give the name of A, B, C who has given that maney to that

party and bath should be prosecuted. That is my demand. ... Time bell rings)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ... Intarryptions ...

SHRI PRAVEEN BASHTRARPAL: Hon. President in her speech has referred to probity and
integrity. That is not anly for Indian Prime Minister. That is nct only for Central Government. Right
from Sarpanch to Prime Minister, everybody should be honest. That is the intention and so | am
asking here that if Mr. Shashi Tharoor has resigned, it a Chief Minister of Maharashtra is removed
from his post by our party, it iz only because there ig flat in the name of his relative. He himself has
resigned only because he owng a flat. Another Minigter has resigned. Four to five Ministers have
resigned. What happened to Karnataka Chief Minister? Right now, thelr own party man, & very
seniar ex-Chief Minister of Maharastra has complained against Karnataka as to what action has been
taker. Even as directed by BJP, the Chief Minister of Karmataka has refused to resign. He =aid, | am
not gaing to resign’. SE M T e They are giving advice. On the one side, they give a certificate
that he is an horest and on the other side they give a certificate that he is efficient and the best
economigt in the world and then you are criticizing the same Government under the name of
corruption. Whao says? You cannot say. Mr. A may be corrupt, Mr. B may be corrupt, not the

Gaovernment of India. Lastly, ... (Interruyptions ... Lastly, they do not know the meaning of black

368



money. The definition of income In income tax iz one should put some effort, and then only he will
earn an income. One has to put an effort o earm income. But according to the law of land one has to

pay taxes. If my salary is Rg. 50,000 at pregent, | am thankful far that increase.

My =alary s Re. 50,000, Sa, | am putting effart — | attend the Parliament, | shout sometimes, |
tell truth which people do not like. My friends are angry. But, | am putting an effart and | am also
paying tax. There are a few people all over the country who earn money, but are not paying tax. Sa,
where 1o kesp money 7 Thay keep money at home or they keep with moneylender or some of them
put in foreign banks. So, T Income Tax is not paid on money earmed in our country is known as black
maoney . What is wrong in it? Our Government is trying to bring back money. But, in the last 20 years,
have they not ruled for seven years. Was Third Frort Government not there? How much money they
have brought from foreign countries? If they make wrong allegation against the leader of my party, |
can give names or anybody's name from NDA. | know, because | had visited Geneva as an Income
Tax Officer. | had visited Switzerland as an Income Tax Officer. | know the names of pecple who have

kept money there. But, | cannot...
SOME HON. MEMBERS: Let him reveal the names of people ... Interryotions )...

THE VICE-CHAIRMAN (PROF. P.J. KURIENY: Please, sit down ... dnterruptions)... Time is

aver ...{Interruptions )... Rashtrapal i, your time is over ... (Interruotions ...

SHRI K.N. BALAGORPAL (Kerala): Sir, we want the names of those people.

...(Interruptions ). ..
3ft férTa HR TUTOR : W=, FF T4 0 .. (CIEET)....

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, the House should know the names of

those people ...dnterryotions ). .
SHRI SAMAN PATHAK (WWest Bengal): Sir, we want to know the names ... (Interruotions ...

it ., oy (FATEE) : 5 I T AN 4 TN ().

SHRI P. RAJEEVE: Sir, we want the names of those people whom he has referred

- (Interruptions ...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat ... Interruptions )... That

is over ...(Interruptions ... Itis over. Itis over ... (Interruotions)...
SOME. HON. MEMBERS: Sir, he must tell the rnames ... (Inferruptions ). ..

SHRI PRAVEEN RASHTRARAL: Sir, | am concluding ...Um‘errupa‘fons)... Siry it i the last

paint ... (dnterryotions ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Na, no. It is over ... (nterruptions)...

SHRI PRAVEEN RASHTRAPAL: Sir, it is my last paint ...(Inferruptions)... | am concluding

..(Interruptions ... | am concluding ... (Interruptions ...

SHRI PRASANTA CHATTERJEE: &ir, vyou drect him to disclose the names
.. (Interruptions ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is a way of getting it. | will tell you that
.. (Interruptions ).

SHRI PRAVEEN RASHTRAPAL: | am concluding... (Interruotions ). ..

THE VICE-CHAIRMAN (PRCF. P.J. KURIEND: You can formally ask since he made it here
.. (Interruptions )....

SHRI PRAVEEN RASHTRAPAL: | am concluding ... dnterruptions )...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Conclude, please ... (Interruptions ...
SHRI PRAVEEN RASHTRAPAL: | am concluding, Sir ... dnterruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. Please complete. Do that
. (interruptions ). Please conclude ... (Interruptions )... Rashtrapalji, please conclude now

.. (Interruptions ).
SHRI PRAVEEN RASHTRAPAL: | am concluding ... dnterruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, do that ...(Interruotions ). .. Rashtrapalji,

please conclude.

SHRI PRAVEEN RASHTRAPAL: Sir, the last speaker made a reference to Mandir

...(Interruptions )... Sir, | will take only ane minute ... (Interructions ). ..
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THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): Okay one minute ...(Interuotions)... | will
answer that ...(Interruotions )... | will come back to you. Now, Mr. Rashtrapal, one sentence and

you have to conclude ... (interruptions )...

SH"RI PRAVEEN RASHTRAPAL: Sir, the last speaker made a reference to temple and he said

that it is proved that it was atemple. | am asking a question.

THE VICE-CHAIRMAN (PROF. P.J. KURIENY: No, no. Don't go to that. Sit down

. (Interruptions ...

SHRI K.B. SHANAPPA: Sir, what is this? ...(kteruotions)... ls it relevant here?

- (interruptions ...

SHRIMATI MAYA SINGH (Macdhya Pradesh): Sir, you should not dlow all this

- (terruptions ). ke he speaking on the President's Address? ... (Interruptions ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is over. Don't go to controversial issues

...(Interruptions ). ..
Why do you rake up all these controversies? ... (intarruptions ...

SHRI PRAVEEN RASHTRAPAL: He said that it was a temple. So, why was it demolished?

- (Interruptions ...

THE VICE-CHARMAN (PRCF. P.J. KURIEN): Rashtrapalji, you speak on the President's
Address ... (Interryptions ...

SHRI PRAVEEN RASHTRAPAL: Then, why did you allow him, Sir? ...(Intermyptions ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIENY: That iz over ...(Interruptions ... Why do you
gointo that? ...(interryptions ). ..

SHRI PRAVEEN RASHTRAPAL: Wrhy did you alow him to spesk on that, Sir?
. (nterruptions )., Thank you.

THE VICE-CHAIRMAN  (PROF. P.J. KUREN): Okay, Shi Ram Jethmalani

- (Interruptions ...

SHRI K.N. BALAGOPAL: Sir, he sald that he was & senior officer and visited Switzerland. He
knows all the facte. He is ready to divulge. | would ke the Chair to direct him to divulge all the facts.

This Iz one thing.
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The second ore ig, now, he is a responsible Member. But, when he was an officer of Income
Tax, he used to keep &l the facts as secret. Az a Government gervant he did & wrong thing. There
are two things. He openly said, '| know many things. But, | am not saying so." So, your ruling on this

i= necessary. In epite of knowing all the facts, he is hiding the facts.
SHRI D. RAJA: Sir, he should provide the list of people ... (Interruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Listen. It is up to the Member to reveal the
information that he s having. As per rule, the Chalr cannat ask anybody to reveal something he
knows. The Chair cannot ask. It iz up to him. Now, Shri Ram Jethmalani ... nterruptions )... You

can proceed. You know how to do it.

SHRI RAM JETHMALANI (Rajasthan): Sir, could you kindly tell me how much time that |

have?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The paint ig, we have extended the Houge up
to & o' clack. So, you can start and speak far five minutes. Then, you can centinue the next day. Cr,

if the House agrees...
SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): No, no.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why no, no? You are not the House. Don't say
like that. Why no. no. If the House agrees, we can allow you to finish your speech.
- (nterruptions ). Why not? ...(0mterruotions)... After that there is a statement by the hon.

Minister.

SHREI BAM JETHMALAMI: Sir, | am entirely with you. If you want me to do it tomorrow, | will do

it tomorrow.
SHRIP. RAJEEVE: Sir, we want the names of those people. ... (Inferryotions ). ..

et AT g - W, 299 1 WA 4,30 99 9% BY S04 2117 half-an-hour &1 99 921
T . (EEET).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That ie what | said. ...(Interryotions ... Al of
yoll are speaking simultanecusly, How will | understand? ...¢0nterruptions)... Please sit down.

- (interruptions ...
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SHRIPRASANTA CHATTERJEE: He may speak tomarrow alsa.

AT AT R« R, ST SR o1 R R ol S &R e 1 WAy half-an-hour
T I . (TFET)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why not we do that? ... (Interryptions )... The
main Oppaosition Farty s saying that he should be allowed to finish today; then, the Minister can
make a Statement. ... (dntarruptions ... Why don't you agree to that ? ... (Interruotions ). .. Mr. Rajniti
Prasad, your name is algo in the list. There are a number of speakers. If you want to speak
tomorraw, you allow this. ... 0nterruptions)... After that the Minister will make his statement.

...(Interruptions ). ..
SHRI TIRUCHI SIVA: Sa, the statement will be at 6.30! ... Jrterruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So what ? What is the difference between 6.00
and 6.307 ... (nterruptions ). ..

SHRIP. RAJEEVE: What about clarifications? ... (Interruptions ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethamalani, you have 15 minutes. There
ig half-an-hour, but there are two mare speakers. ... (Interruptions ... Noj no. That is now decided.

| have given the ruling. ... Jntermotions ...
SHRIBAM JETHMALANI: Okay, Sir, | will finish it within 15-20 minutes.

Sir, | have read thig text of the speech of the distinguished President. But | must confess with
some amount of regret that the only passage which brought me some relief from my pessimism was
on page 4, where it is said that our citizens deserve good governance; it iz their entitlement and aur
cbligation. That is the only sentence with which | agree in the whole document. We do degerve all
this. But the guestion ist Have we got 17 My regret is that good governance has ceased to be
gvallable to the citizens of this country and the things are getting worse. During the Freedom
Movement, we started telling the pecple that there is a foreign thief who is stealing all our assets and
that is why our country is poar; let the thief go and rivers of milk and haney will flow through the entire
length and breadth of the country. Even that did nat happen. In the 1970s, again, the poor nation
wag treated to the slogan of W%ﬂ%ﬁ, and the poor man, in hig innocence, succumbed to the

slogan and parted with his sovereign powers inta the hands of those who raised that slogan. Many
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6.00 P.M.

years have since gone by and | regret, today, that the condition is that every night, in this country,
2.5 million small children go to bed without a morsel of food in their stomach. They are digesting the

lining of their cwn stomach to be able to survive.

Sir, we are being treated to figures of rising GDF, but, by definition, a GDP has nothing to do
with what the poor man gets and how the poor man lives. And, Sir, the figures vary. The Government
puts the figure at about 3& per cent but there are United MNations Organisations and other
independent organizations which put the figures as high — some of them &4 per cent and same even
go to the extent of about 70 per cent. Sir, thig is the state of poverty in this country. Large number of
people are living in conditions in which an animal or a beast will revolt. Now, Sir, what is the solution
of this problem? The solution of this problem Is to understand what really is happening and, Sir, this
is one word of cheer which | wish to share with this House that this country is not really poor but it
has been made poor by corrupt people in positions of power. | do not wish to name the Parties to
which they belong, perbaps, the existence of these bad characters is almost a universal

phenomenon and no Party may take even credit for being totally free from i1,

But, Sir, the fact remains today that the money which has been stolen from this country is of
the order of about $1500 billion, amount which if brought back into this country and distributed in this
country will give two-and-a-half lakhs to every Indian family. Your poverty will stand remaoved. You
will have g tax-Tree Budget for the next 30 years. Your national debit shall stand liguidated overnight.
This iz the amount of maney which has been stolen from this country. The guestion is: What are we
daing to get at this money? Sir, | happenead to have made, at least, some kind of a special study of
thiz problem, becalse | am dealing with it even in my professional capacity outside the precincts of
Parliament. Sir, we passed the Money Laundering Act. We pasged it because the United Nations
wanted us to pass thig law, after what happened to them in New York as an act of terrorism. Sir, the
BJP Government went out of power in early 2004, YWe found that though the Money Laundering Act
had been passed earlier, even the rules under that Act were not framed when the new Government
took over. | agree that framing of rules, creating of institutions which wark out that law does take

some time but | don't believe that there was even justification for so much delay in framing the rules
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and | find fault to that extent with the then Government In power . But, Sir, this Government took over
in 2004. Up to 2006, nothing was done to frame the rules until a United Nations body, a group which
has the regponsibility of going round the warld and finding out to what extent the money laundering
legislation ig working throughout the world and in every country, landed here in India and found to
their dismay that the Act was merely a dead letter, it was not in force, it could not be enforced
because even the rules were not framed. They =at here and saw to it that the rules were framed and
the Act became workable and the Act became workable for the firgt time in 2007, by which time the
rules came into existence. Sir, there are some honest people in thig country. If there were not honest

people in this country, this country would have perished long ago.

There was one humble Income-tax officer who was investigating a case and he wrote to the
Swizs that | want information about this accountholder. It you have any more infarmation than |
already have got, please share it with me. Sir, this was in 2007, In 2007, an honest officer on the
cther side in Switzerland, Switzerland which is known for their prepaostercus habit of claiming what
they call 'client confidertiality”, refused to give any information about the bank accourts of thelr
clients and yet that honest officer wrote back that pleaze, et me know: Are you examining a case of
pure tax evasion ar are you examining a case of money laundering under the Money Laundering

legislation, which has been inspired and mandated by the United Nations?

Or are you examining a case of money-laundering under the Money Laundering legislation
which has been inspired and mandated by the United Nations 7 Sir, this was in 2007. Fram 2007 till
today, the reply has nat gone that 'we are investigating & case of money-laundering’, and | regret, |
regret that | saw the performance of the Finance Minister the other day when he called the Press
Conference to explain what is happening to the foreign money. | thought that be will give ug some
good account of what the Government iz doing. But all that he told us was that in that account when
that small officer asked for information from Switzerland, there were 8.6 hillion dollars and the
Finance Minister told the Press Conference here, '| am sorry that the money has disappeared; only

50,000 dollars remain.’ Sir, the question is, what did you do between 2007 and 2011 when you are
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teling the country that out of 8.6 billon dollars of the people's money, only 50000 dollars remain now

in the account ? Who is responsible for i, | ask?

Sir, something hag got to be done about this. Something has got to be done about this. | have
come here to pray, | have come here to plead with you, and, i you like, | will come and touch your
feet but for God's sake, give Up this hypocrisy that you are out to get black money. Please get inta

action and do what the law requires.

Sir, we are a poor country. We should be concerned with stolen property. But, unfartunately,
the more rich countries are mare concerned about the wealth which they have lost. The Germans got
into the action. The Germang paid & bribe of 475 milliong to an employee of the Liechtenstein Bank
and they got a complete list of those people, thase people who have committed theft of this property
from &ll the countries of the world. That officer, that employee, bribed employee gave the list to the
German Government, and, Sir, | have with me the declared statement of the German Finance
Minister in which he said that "we have got the rames of these dacoits ; we want to share them with
every Government in the country and we will not ask for a penny; we will not put any caonditions; only
tell us that you want this information and we will give it to you." Sir, we had & very, very hanest public
servant who was our Ambassadar in Germany. He heard it. He did not walt for his Government to tell
him to go and collect that money. He went and collected the names from the German Government
and the names are now in the possession of the Government of India but the Gavernment of India
refuses to give those names saying that 'we have received them under a condition of confidentiality.'
In other words, Sir, the poor people of this country are dying of hunger, it is thelr money which has
been stolen. We know the names of the thieves who have stolen that money, the Government knows
the names but it will nat tell the owners of the property whose maney it is and who has taken that

maoney away from; andwhy the poor man is today languishing in hunger and dying of hunger.

Sir, false statements are being made. For God's sake, stop making these false statements and
tell the people of this country, tell the people of this country that "we have got these names.' The
nameas might shock you, the names might topple your Government, the names might mean that
other Opposition parties may also get into trouble. Let them get into trouble but the people of India

must have their value, they must have their property back. That is what | want. The poor pecple must
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have their money back. You have not written. Sir, one person alone in the city of Pune had 8.4 billion
dollars in his name, and, as | told you, the Finance Minister that day was very hearty, and he was

smiling away saying, " Ch! All the money has disappearad; naw only 50000 dollars have remained.”

Sir, money may travel from ane bark to anather, but money leaves its footprints. Once you
follow the carrect procedures, you will get the names. You may not still find the money intact, but
you will be able to frace the money and find out where it has gone. And once the people found
responsible for it are put in-where, at least, one Minister of the Government today is — the Tihar jail,
this money will come out and India would have solved the problem of poverty which has been

shadowing g and which has been making our lives miserable for solong. You are not daoing it.

| would like to make some suggestions. | am glad, my friend, the Foreign Minister is here. He
knows how much respect and affection | have for him, more affection than respect. For God's sake,
get at this money. You will get it once you ratify the Convention againat corruption. Why have you not
ratified the Convention against corruption? You have signed that document but you are not willing to
ratify it, because there are some honest people who have signed that Convention but then, when
they studied it, they said, "My God! This will lead to confiscation of all the money." But they are flirting
with what? The newspapers say today that you are now flirting with the creation of a system of
amnesty, that you want to setfle with these criminals and you will take fram them 30 per cent and
allow them ta retain all the property. While you are flirting with amnesty schemes now for these great
criminalg, you have ta only sign and ratify the Convention and the Caonvention has easy methods of
getting all the information abaout it. Why are you not ratifying the Convention against corruption? \Will
you sign it? Are you prepared to give an assurance that you will sign it ? Are you prepared to say that
you will not have any amnesty system far these great dacoits, that you will progecute them, you will
send them to Tihar jail, you will send them where they belong ? Then, the people of this country will

be satisfied.

Sir, you have given me so little time. | don't wish to go inta it but, as | said, | have come really
1o appeal to you that this country can overnight become rich by sending a few people to jail. Whoever
they are, don't bother. Please, take care of the interests of the poor people who have voted you inta

power,
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One small point, Sir. One of my great cbsessions in life — and | don't know how little time |
have to live — another unattained agenda for the rest of my life iz to establish peace and friendship
with aur neighbour, however unreasconable our neighbaour, Pakistan, is. That is the only way that we
would save money. We have to purchase armaments, we have to go around the whole world and
think of nuclear power and things like that. We are poor because we are spending money on
armaments which should be gpent on the amelioration of the condition of the poor people. There
have been occasions when settlement of the problem was ripe but, unforturately, this Government
seems to think that when the enemy becomes slightly vague, we should stop talking to him.
Diplomacy requires that when the enemy is in trouble, when it is a little weak, then strike the best
bargain that you can. Your ex-Prime Minister has promised that where autonomy of Kashmir is
concerned, sky is the limit. These are the wards. ...(Wme-beff rmgs)... For God's sake, the PDP
produced an excellent document at a recent seminar which took place in Delhi. Read that document.
When | read it, | said, My God!" | wrote an article that this is the starting point. Make this as a
starting point of the negatiations. Engage them in a conversation. Sir, ag | told my friend, the Foreign
Minister, | have now invited the representatives of the Bar of Pakistan; 360 lawyers who are wedded
o peace are coming to thig country. | hope that you would sit with them, talk to them and sort out

these problems.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethmalani, instead of 15 minutes, you

have taken 12 minutes. Please, canclude.
SHRIRAM JETHMALANI: Sir, my apdagies to you. Far every minute, | apdogize. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN}: Now, statement by Minister, Shri S.M.

Krighra.

STATEMENT BY MINISTER

Efforts by the Ministry of External Affairs to assist Indians during recent crises in the Gulf and Middls-

East, Indian fishermen apprehended in Sri Lanka and Indian students in Tri Valley University cass

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNAD: Sir, this is some kind of a

consclidated statement about the efforts of the Ministry of External Affairs to assist Indians during the
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